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ORIGIN APICATION N. 
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jk• 
 

versus. 

1 	 Union of India &ors • • 	• , • 	• • • , Respondents, 

FOR THE rJ?LICNT(S) M- 
DVOC1 T F 

FORTHEhES0NJJENF(S) C.C- 

	

f1 e Re q~istr_y 	TfL 
 

31.20.2000 Present : Hon'ble Mr. Justice D.N. 
Chowdhury, Vice—Chairman. 

Heard Mr. H.K.  Das, learned 

* i;1e 	
counsel for the. applicant and also 
W.B.G. Pathak, learned 4ddl.CGSC 

C F. 	 for the respondents. 
foP; rs./V

, Acd Application is admitted. Call 

eu.... 

	

Da t 	 for the records, Issue usual notice. ..2 -' ( .(O .L. rp - ) 
Heard learned counsel for the 

parties on the interim prayer. 
Issue notice to the respondents 

to shcn, cause as to why-the operation 

- 1 	 of the impugned orders dated 22.9.00 

• r and 13.9.2000 (Arinexures—A-2 and A-3) 
•sh11 not be s uspended. Returnable by 
four weeks. 

AJ / 	 An endeavour shall be made to -.XCi'/cê /1'/444ed aid4nl IG 
dispose of the application at the 

	

" t - 	fr (72L £C1L flJ/Jifl 	I 

admission stage. 
Y')c&-./ iWo 	I'J 	 List this case after four weeks 
c'/41 	 t 	 along with O.A. 149/2000 and.other 

connected matter thereto, on 28.11.00. 
1i' 	

• 	 In the meantime, the respondents 
t 

	

	are ordered to grant: advance T.A. for 

airfare proposed by the applicant as an 
' 	

* 	
interin measure subject to the condi- 
-tion that if at'the end it is found 

that ....• 

) 



* 	4 

347/QswO 	 . I 
k.i 

31.10 2 2000 thAt the applicant is not admis-s-±b±e 
CCNTD to the same, the applicant will' have 

to refund the money as providec under 
L. L 

the rules and sub5ect to theurther 
order from this Tribunal. 

anwhi1e, the rspondents are 

1\LJ\ti 'Lo4S kt4rb 	 . 	 restrained from recovering the amount 
of Rs.19,742/.. set down in the orders 

v9Lm, 

,<~eo la Y_ 

dated 13.'9200Q and 22.9,2000.vide 
Annexures-2 and A-3 till the returna-

-ble date. 
List on 28.11.00 accordingly to 

show cause and further orders. 

Vice-Chairman 
mk  

2.11.00 	Heard Mr H.k.Das,learned counsel for 
• . thepplic ant and Mr B.CPathak,.1earned 

Add1tC.G.s.c who has sought for time to 
file written statement. £ sour weeks tim 
is gzanted to file written statement. 

• 	 . 	

•' ist on 1.1.2001 for order alongrith 

o.A.29/2oOO.  

• 	 . 	
Wçe—Chairnian 

pg 	 .,., 

• 	
. 

	

• 	 . 	 • 

.1.1.2001 	Let 1.he  case, be listed along with 

0.A. 329/00 on 19. 1.2001 for orders. 

• 	 •. 	

• • 	
Vice-Chairman 

mk 
• J'\tb' 	

ç' 

)A 	4jjy C 

• 	.t 
24.1.01 	 List!, it again on 14.2.2001. 

In the meantie the Respondents may 

fi1e/ writteii statement 	if so 
desires.  

• 	
• 	 I 

Vv 

	

• 	 . 	 . 	 Vice-Chairnn 

trd 	 . 	 • 
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O.A. 369 of2000 
iA 

the Registry 	Date 
	

Order of the Tribina 	' 

l4..01 
	

List on 16.2.01 for orders. 

Vice-Chairman 

cMi 

' 

im 

16.2.01. 

im 

28.2.2001 

List on 28.2.01 for orders. 

Vjce-.Chajrman 

Heard Mr H.K. Das, learned counsel 

jor the applicant. Issue notice returnable on 

7.3.01. Mr B.C. Pathak, learned Addl. C.G.S.C. 

accepts notice on behalf OL the respondents. 

List it accordingly on 7.3.01 or orders. 

Vice-Chairm an 

nkm 

7.3.0: 
	

List on 21.3.01 alongwitb otherS  

connected cases* in the meantime the 

respondents may file written statement. 

Vicehajrman 

Him 
121.3.01 	Mr.S.I(.Das learned counsel for 

the applicant suitted that he has 

rcei.ved the written statement in 0.A. 

No.149 of 2000 and 329 of 2000 only 

tou.day, He has accepted the written 

statement on behalf of the learned 

counselMr.G.Sarma who is appearing in 

• these cases. He submitted that time-may 

be given for filing of rejoinder within 

2 weeks. Shri Das is prepared to argue 

- the only case No.369 of 2000 alongwith 

M.P.No.57 of 2000. Mr.B.C.Pathak Addi. 

C.G.S.Co submits that all the matters 

are inter-connected and these should be 

heard analogously. Let this case be 

listed on 28.3.01 for hearing. 

	

in 	 Member 



im 

4.4.200] 

•• 	nkm 

I 29.3.0]. 

ç\ J\ 
	

0.A. 369 of2000 	
01-1 

(NDte3 of the Regiitry 	 Order at the Tribuna 

14lt.3.C,pathak learned Addj.C.G.S.C* 
prays for adjournment on the ground 
the the order in 0.&.No.298 of 99 is 

awaited, List on 4.4.01 forhearing. 

4. 

Member 

On the prayer of Mr H.K. Das, 
learned counsel for the applicant, the 
case ia adjourned till 25.4.01 for 
hearing. 

Vice-Chairman 

	

25.4..Ol 
	

Mr. 	H.K.Das, 	appearing 	on 

behalf of Mrs. B.Dutta, Advocate, Govt. 

of Meghalaya, and Mr. G.Sarma, prays for 

onemonth time to file rejoinder to the 

written statement. Prayer allowed. 

List on 1.6.2001 for hearing. 

* 1 

Vice-Chairman 

:rd 

	

ryLrj 1.6.01 
	

None appears for pressing the appli- 

cation. 

9e 	 :. The case is adjourned to 13-6-2001 

for hearing. 

VS- 
By order 

The matter was called for hearing 
Afer3ea1 1 givenone apfor kIi 

the applicant, it is seen that on 4.40' 

26.4.01 and 1.6.01 there tsno represe 
tation on )ehal of the applicant. 
It appears that the apjticantnot 

interested in pursuing this applicatior 

Application is dismised for default,: 

Mnber 

bb 

,3- 

 c.97  

t;& 	
e Cs( IC 



/ 
> 

0.*,369 of 2000 

NOteS of the Regi.str : Dt 	= 
21.11.2001 	 In viwof the order passa. in:.M.P.152 of 2C 

this case ia rastoed t file, 
'List the case for hearing on 5.12.2001 alongs  

with 0.A.149/2000, 329/2000 and M.P.57 of 2000. 

Member 

bb 

5.12.2001 	 Uet the casa for hearing on 2.1.2002 along- 

with O..149 Of 230:0. 

() 
	

Meiit*r 

JA 

Mr.A,Deb Roy, Sr.C.G.S.C# prays for 

adjournment on behalf of.Mr.B.C.Pathak 

addl.C.G.S.C.,  on the ground of his absence 

to-day. Prayer is allowed. List on 25.1.02 

forbearing. 

Mnber 

2.1.02 

25.1.2002 

ira 

• - 	
q)_ .v'._-.'-, 

411 -   4 I TL  

/ 

	

	4JL4 

7 

I 

Heard Mr H.K. Das, learned counsel 

for the applicant as well as Mr B.C. Pathak, 

learned Addi. C.C.S.C. Hearing concluded. 

Judg m ent reserved. 

C ( (-~(/ 
Member 	•> 

Judgmert delivered in open Court. Kep€ 

in separate sheets. Application is disposed 

of. No costs. 

C 
Mnber 

.1 	 1 

nk m 

8.2.02 



CENTRAL ADM flI STRATIVE TRI BUNAL • OtMAHATI BENCH. 

Original Applications No.149 of 2000 0  

329 of 2000,. 

369 of 2000 and 

.479 of 2001. 
Date of Order : This the 8th Day of Fruary,2602 

The Mon'ble 14r K.lc.Sharrna, AdminiStrative Member. 

• 	Sri Bimajendu Gupta 
Senior Accountant, 	 . 	 . 

Office of the AccountantGenera1(ME) 
AsSam, Beltola, 
Guwahatj-29. 	 . 	

..- Applicant. 

By Advocate :.: 	 (o.A.149/2000, 329/2000) 
Sri H.K.Das (0.A. 369/2000) 
)pp1icant appeared in person in 479/2001. 

- Versus - 

Union of India & Ors. 	 • ... . Respondents. 

By Advocate Sri B.C.pathak,Addl.C.O.S.C. 

ORDER 

.SHARMA .ADMN • MEMBER, 

All these applications filed by the applicant 

are taken up together as the issu.rajsed in these 

applications are conirnon and mainly pertain to the reim-

bursement of air travel expenses f or'~ the t reatment of 

the .piiôarit'.s wife and also reimbursement of medic1 

expe1ses. The applicant's case has been argued. by Mr .  

H.K.Das, learned counsel fOr the applicant and the 

applicant also elaborated the arguments in person. 

2. . 	The facts  relevant for the purpose of disposal 

of these applications are that the applicant's wife is 

a State Government employee. The applicant's wife gave 

a declaration dated 10.7.90 to,claim the medical rejmburse 

merit facilities under.: 	Rules, as applicable to the 

applicant for her treatment and stated therein that she 

.( 

contd .2 

t 



would not avail of medical allowance facilities from 

the Government of Assam. The applicant's wife is suffering 

from different ailments. As per recommendation of the 

treating physician of Gr.H the applicant's wife was 

treated in All 'India Institute of Medical Sciences New 

Delhi. The applicants wife was being treated by physician 

of GMCH Dr Robin Medhi who advised that she should be 

treated at Apolo Hospital. Chennai. She was treated at 

Aolo Hospital Chennai from 2.2.98 to 9.2.98 and from 

19.9.99 to 29.9.99. While she was under treatment at 

Apolo Hospital, an amountoL Rs.30,000/- was sanctioned 

by the respondent No.3 which was not sufficient fort the 

treatment and a fax message dated 24.9.99 was sent by 

G.M.FinanCe. Apolo Hospital to the respondent No.3. It 

:. is  stated that review treatment of.the Applicant's wife 

was approved by the Joint Director, CGHS vide his letter 

dated 
14.9.99 and air travel for 2 escorts was also 

approved. The applicant's wife was,re leased from ApQlo 

Hospital on 29.9 .99 • The respondents refused to provide 

medical treatment at Apolo Hospital. The applicant had 

to file an application before the Central Administrative 

Tribunal being O.A. 149/2000 and vide interim order 

dated 5.5.2000 the respondents were directed to release 

the fundto enable the applicant to travel by air for 

review treatment. It is stated that the Director General 

of Health services by order dated 25.7 .2000 conveyed 

1 approval of the Government for air trael of the applicnt 

Ad his wife from Guwahati to Cheinai. The applicant's 

14 wife received review treatment atJpolO Hospital.Cheflflai 

from 23.5.2000 to 6.6.2000. The rsponent NO.3 had 

contd..3 
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Ck 

Sanctioned Rs.30,000/- as medical advance and Rs.32,324/- as 

air fare. The attending physician Or D...Das and Dr R. 

Sridharan of Apolo Hospital Chennai advised on 31.5 .2000, 

1.6.2000 and 7.6.2000 to take the patient for second 

opinion and treatment and also gave air travel certificate. 

The applicant and his wife ':'i travelled by air to Delhi 

and the treatment continued from 8.6.2000 to 12.6.2000. 

The patient was advised to report after 3 months for 

review. The approval for travel to chennat to Delhi and 

back is still awaited • A'ter treatment at Delhi the 

applicant submitted the claim for medical advance and 

air fare for review treatment • The respondents did not 

allow the claim and the applicant moved another application 

be.ng 0.A.369/2000 on 31.10.2000. By interim order dated 

4 	 3 .10 .2 000 the respondents were direc ted to sanctIon T.A' 

advance and also directed ...:, not to/ recover .19,742/-. 

The medical advance of Rs.48,000/- was sent to Indraprastha 

Apollo Hospital. Delhi by bank draft on 16.9.2000. The 

.applicant.8 wife, received necessary treatment from 7.11.2000 

to 13 .11.2000 and the treating physician Dr R.C.Arora 

advised the patient on 13.11.2000 to report after 3 months 

for review treatment • The applicant again applied for 

advance for review tretmerat which.was due on 13 .2.2001. 

The applicant sent reminders dated 15.3.2001 and 3.9.2001 

alongwith the advice of Apllo Hospital. Delhi .f The :te$pgn-

dents have not acted on the applicant's request. Finding 

no Other: alternative the applicant's. wife moved a Writ 

Petition being numbered as W.p.(C) 3660/2001 on 24.5.2001 

before the Qauhati High Court and the High Court was 

pleased to grant interim order with a direction to the 

'contd..4 
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IC) respondents 
 to Sanction necessary advance within 

a Week 
I iom the date of receipt of the order. The reàpondents 

filed aMjsc.Case No.816/2001 before 
the High Court 

stating therein that the appUcant'' 	t:i 	had already 

filed seHes of applications before the Central Admin is- this matter trative Tribunal! Because of the misrepresentation before 
the High.' Ourt the interim o±der dad 	4 .5.200 was 
vacated. The respondent No.3 djrecd the applicant to 
appohhe Joint Director, 	GUhati to Obtj 

essentiality certificate for travelby air. 
Accordingly 

th 	appLi'cant approached the Joint Djrecor 
J' • CGHS by 

fax on 27.4 
'• 

.200j requesting him to examine the A'j •j• 	 patient 

• 

/ 

at her residence. Finding no response 
to the application 

:dad 3 .92001 the applicant 8ubmjttéd crtjfjcs.frm 

Dr Dilip Icr. Ohosal, DHMS dated 30.8.2001 and Dr J.1(.Báruah, 

RMP dated 28.8 .2001 who recommended that the patient should 

travel by air alongwj 	
attendant doctor. The aplicant 

sUbmitted that the advice of Romoeo practitioner 
Was c 

legally valid 
and the same shu1d be accepted by the 

respondents. The respondents byorderdate 	25.4.001 
(Anexure 	to O.A. 479/2001) had 8tartedrécery 

Al at the 
rate of 	.2500/.. per 	month. The cictiOn of the respondents 

has been challenged on numerous grounds. Iis stated that 

the applidant has a legitjmte right for tieatment. The 

impugned orders not sanctioning the claim of the applicant 
• 

On the góund of not producing essentiality certificate 

Is contrary to the provisions of law and that the respØn- 

dents have abuaed their powers In not providing the 

applicant of legitjjuate right of medical treatment. The 

arguments advanced on behalf of the applicant are 

That certificate from RMP and Romoeo practitioner 

I 
• 	

corad..5 

e 
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are acceptable.. For this purpose reference was made to 

circulars dated 15 .6 • 200.1 and 17'18 .2001. However on peruèa 1 

to these circulars it it revealed that these pertain to 

sanction of leave and also related to the Non-Gazetted 

employees. Certificates issued by recognised medical 

practitioners may be accepted for sanctioning medical leave. 

If the respondents are not COmpetent to sanction 

the..c].aim of the applicant the earns may be referred.n to 

the Government. 

The applicant has a fundamental right to be 

treated by any medical attendant. 	. 	 . 

20 , 	The respondents have filed written statement. It is 

stated that on 15.9.99 the applicant was sanctioned Rs. 

32000/-as medical advce and not Rs.30.000/ 	as mentioned 

by the applicant. The advance was sanctioned on the basid 

of an etimate of Dr R.Medhj, Assistant professor, o & G, 

Gauhati Medical College.Hospital. A bank draft of Rs.32000/- 

4as sent to Medical Superintendent, Apollo HOspital,Chennai 

and it was stated in the forwarding letter that a certificate 

should be given whether the patient can travel by rail or 

Al 	air and that the certificate was absolutely necessary. 

By fax dated 24.9.99 the Apollo Hospital informed the 

I, Accountant General (A&E), Assam that an additional amount 

' of Rs.30000/- was required for continuing the treatment. 

Accordingly another bank draft of Rs.24,000/- being 80% 

of the estimate was sanctioned. However the said draft 

was held up on account of telephon4c message from the: 

applicant. The Hospital authorities aX 	also asked to 

T. verify the facts and however no message was received from 

the Hospital. 1eanwhi1e the applicants wife was released 

• . 	from Hospital with advice to report back after 3 months. 

In no documents it has been stated by Hospital authorities 

that the treatment of the applicant's wife was suspended 

contd..6 
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due to non receipt of additional amount of Rs.30,000/_. 

The respondent3 have filed Annexure-7 being advice dated 

28.9.99 of the Consultant. Apollo Hospital. With regard 

to the representation dated 16.12.99 for follow up treat-

métjhe applicant did not submit any fresh estimate for 

medical advance and essentiality certificate for air 

travel neither from Apollo Hospital nor from treating 

physician of GMCH. As the applicant is an employee covered 

by CGHS facilities he is' 	required to take permission 

for air travel in terms of O.M. dated7.4.99. The applicant 

was asked to submit estimate for medical advance and 

essentiality certificate to the effect thatair travel 

was absolutely necessary. This was done by a letter dated 

23 .12.99 (Annexure-9). The applicant 	nitted an advice 

slip fai Apollo Hospta1 (Annexure-lO) which mentioned 

• s!mdtcaljy fit to travel by airK. This was not treated 

as.an essentl.ality certificate. The apl1cant did not 
T . 

• obtain the approval of CGHS.. The wife 	
had 

of the 	 4all 

àlpng being treated as an outdoor patient. The patient 

undergoing OPD treatment 18 required to procure medicine 

ii 

from CGHS Dispensary. The applicant and his wife are not 

entitled to travel by air, as per their entitlements. For 

air travel special approval of Government of India,r'liriistry.  

Of Health and Family 41elf are is required. The applicant 

does not fulfil the essential requirements. When a 

r 	reference was made to the Joint Director, CGHS the Joint 

Director, CGHS by his letter dated 21.1.2000 replied 

asunder: 

I 

.0' 

In the present context the certificate as 
given by Dr Medhi of GMCH that the patient 
is mi edIdiilylfit to travel by air and that 
two escorts are required for the patient 
is not sufficient. The referring doctor 
has to state that the patients present 

• condition is not such that she can travel 

contd..7 
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• 	 by any other rneansof transport and air \ 19  
travel is absolutely essential in her 
case and also that two escorts are 
essential. Without the "absolute necessity' 
clause in the doctors advise Slip the 
case for approval of air travel cannot 
be recommended to the Director Ccis for. 
obtaining permission from the Ministry. 
Your office may therefore request Dr.. 
Medhi to incorporate this in his advise 
slip -which we shall need to forward to 
the Ministry while recommending the case 
• 	. 	. . 	S 	• 	• 	. 	S 	• ••- • 

The respondents also accordingly made reference to the 

treating physician Dr R.Mec3hi, who by his letter dated 

24.2.2000 replied as under - 

With reference to your above mentjàned 
letter I would like to say that air 
travel to Chennal is not absolutely 
necessary for Mrs Ajanta Gupta for her 
Gynaecologica]. problems.. 

However, Mrs Gupta is having Neurological, 
Orthopaedjc and Haematologjcal problems 

• 	 and she is under treatment . of Apollo 
Hospital. Chennaio 

As I am not an expert in these fIelds • 	
of medicines, it i8not.possib].e.forme 
to give an opinion regarding absolute 
necessity for air travel for her other 
diseases. Opinion may kindly be taken 
from Apollo Hospital. Cnnaj where she H 

• is treated. 0  

The applcant had also produced a certificate dated 2104.2000 

from Dr R.N.Pathak who had recommended shifting. of applicant's 

wife to Apollo Hospital, Chennaj. The said advice was not 

certified by competent authority. The neessary expetidectors 

for treatment of applicant's wife.was not available at 

Guwahati. or nearby places like Calcutta. It is stated that 

this certificate was not f..tlédaby the applicant before 

the respondents. On the representation dated 26.4.2000 the 

applicant was asked to furnish tentative date of outward 

journey for follow up treatment so that the T.A advance 

by admissible railway class could be drawn. As per rules 

the applicant is supposed to obtain certificate from CCHs 

or the treating doctor of GH to permit air travel. By 

- 

Coritd • .8 
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a. letter dated 28.4.2000 the applicant was. informed about 

the reasons why air travel could not be sanctioned • On the 

:'basj$ of interim or4er dated 5..5.2000in'0'LA.149/2000an 

advance of Rs. 30,000/- was paid to Apollo hospital through 

Bank draft' for follOw up treatment and Rs.33324/- was paid 

to the applicant for air travel from cuwahati to chennai 

and back. The above amount was sanctioned subject to the 

condition that in case the applicant was not able to satisfy 

the admissibility as per rules he would have to refund the 

amount wjth'interest. Regarding the applicant's claim of 

examination by Dr Dilip Ohosal on 19.5.2000 it is stated 

that Dr Chosal is a Homoeo doctor and'as.per his certificate 

he found the patient in a serious condition on the night 

of 28.4.2000 and advised to consult with the doctor of 

Apollo HOapital and to avoid long journey.the doctor found 

the patient in a serious condition on 28.4.2000 and the 

applicant intimated on 9.5 .2000 that ka the patient was 

in a serious condition. If the patient was in a serious 

condition she should have been hospita].ised but no such 

thing happened. It is stated that the applicant was more 

• interested in getting air travel and les.s concerned about 

the ailment of his wife • Moreover, if the patient was in 
would 

a srious condition nobodygo to a HOmoeopath. The illness 

of the applicant's wife is a fabricated one and not based 

'àn.facts.,The certificate of Dr Ghosal cannot be treated 

as an essential certificate for grant of air fare. The 

treatment of the applicazt's wife was over at Apollo 

Hospital on 31.5 .2000. She was prescribed medicines on 

3l .5 .2000 and 1.6.2,000. However, there was no reference on 

those dates for referring the case to Indraprastha Apollo 

Hospital. Delhi. On 2.6.2000 the applicant sent a fax 

to the respondent No.3 in connection with treatment at 

C 
contd • .9 



4 Thdraprastha Apollo Hospital, New Delhi. The patientwas 

•referred' to Apollo Hospital on 7 .6.2000 With the advice 

1i 	 that she is fit to travel by air • The applicant produóed 

a letterdated 6.6.2000 of the treating physician of 

Apollo HospItal,DelhI where nothing is fflentioned about 

• second medical opinion or air travel. The advIce that she 

• is fit to travel by air does not meet the essentiality 

criteria of ait travel. Dr Mukul Vèrma of Indraprastha 

Apollo Hospital, New Delhi treated the applicant's wife 

from 8.6.2000 to 12 .6.2000. He advised the patient to 
4. 	

avoid long journey, travel by ar (JJ1nexure-N to the 
! 

written stternent of O.A.479/2002). This also does not 

meet the essentiality criteria as prescribed by Ministry 

of Health and Painily Welfare O.M. dated 7.4.99. The 

certificates given by doctors are in aMbiguous term, it 

is stated that the applicant was not authorised to collect 

unutilized amount of Rs.25,178/ out of medical advance of 

Rs.30,000/... for Apollo Hospital to meet his air travel 

expenses from Chennal to New Delhi and New Delhi to Guwahati. 

The applicant was required to refund the balance amount 

• 	of Rs.19,472/_ out of refund of Rs.25,178/_ after adjusting 

Rs.5 45 6/. as medical expenses at Indraprastha Apollo 

Hospital,New Delhi. The certificate dated 7.6.2000 of 

treating physician of Apollo Hospital,Chnnaj did not 

mention that the Condition of the patient Was deteriorating 

and she as in need of shifting to Indrarastha Apollo 

• HoapitalNew Delhi and she could not be reated at Chertnai. 

The wife of the applicant had never been an indoor patient 

while at Chennal or Apollo, New Delhi. Had the condition 

of the patient been serious she would have been hospitallsed. 

Thus the statement of deteriorating condition of the 

patient was a hoax to justify the grant of airtravej 

contd..lO 
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advance. In the written statement it is stated that the 

applicant's bills should be examined and paid as per law 

and rules as admissible. The applicant has failed to follow 

the rules and had not complied with the requirements of 

the rules. It was also pointed out that sanction for air 

travel issued by Ministry of Health and Family,  tlf are 

dated 25 .7 .2000 was revised by a letter dated 28.9.2000 

• 	as under 

. . . . . . 	 . . . . . 

(I)payment of amount of air travel 
to Shri Gupta to and fro Guwatj-
Chenna.j only as per the Hon'ble CAT'S 
Order instead of Guwahatj-Chennaj 
New Delhi-Guwahatj. 

(ii) Submission of specific certification 
of the treating physician of Apollo 
Hospita].,Chennaj to the effect that the 
air trave •l for the patient is absolute-
ly necessary." 

'I • . . . . . . S • • • • . • 

3. 	The matter, has been extensively heard and as 

mentioned ibove the learned cbunse 1 for the applicari t as 

Weli as the applicant in person argued the case. The case 

was argued mainly on facts. Mr B.C.pathajc. learned Addi. 

C.G.S.c supporting the written statement apecifically 

referred to the rules. He referred to CGHS rules and O.M. 

No.S-12012/4/97-CGHS(p) dated 7 .4.99.-He admitted that air 

trqvetis permitted in respect of non eligible personsand 
• 

	

	such permission is given by Ministry of Health and Family 

I'Welfare on the basis of recommendation of Director,cjs. 
4i 

He also admitted that ex post facto approval can also be 

given. Apcording to the learned Addl.C.G.S.0 the applicant 

had misrepresented the facts before the Tribunal as well 

as the applicant's wife also misrepresented the facts in 

fl S 	 the Writ petition filed before the High Court. While 

getting the Interim order dated 5 .5 .2000 it haql been stated 

on behalf of the applicant that the applicant's wife was. 

S 	

- 

S 	 contd.. 11 
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in very, serious condition and that in the absence of 

treatment she was in danger of her life • In the Writ 

Petition filed before the High Court the applicant's 

wife had suppressed. the fact tháteimjiar issue was 

pending before the Central Administrative Tribunal by 
it 	way of numerous applications. He further argued that 

the respondents have no objection in making the payment 

for legitimate claimp of the applicant subject to the 

observation of the relevant rules • The applicant has 

deliberately not complied with the rules and the 

applicant's case deserves to be dismissed. Medical 

benefits are provided to Central Government employees 

as per Medical Attendance Rules as applicable. Rules 

are statutory in nature and are made to overrule arbitrari-

ness and ambiguity. When rules are there rights and 
are' known 

responsibilities of persons to whom rules are applicable L 
The exercise of discretionary power is reduced to a 

great extent when rules are framed. In the context of 
S. 

medical benefits, due to the existnce' of rules one 

knos it as to what facilities/benefits one is likely 

to get. The rules also provide fo,r certain requirements 

which are to be observed by the beneficiaries to claim 

those benefits. There is no dispute that the applicant 

is a Ccus beneficiary.xn a place where CHS scheme is 
71 

applicable, no option is given to the employee to Opt 

out of the scheme. The applicants wife had given an 

undertaking 'to claim the medical benefits as per Central 

Government rules applicable to the applicant. Having 

perused 'the record and having heard the counse hf or the 

9 	 parties at length as well as the applicant there is no 

1 1 	 doubt in my mind that the nature of the treatment of 

the wife of the applicant was domicilary. There was no 

\LNQ\>  
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contd..12 
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H c ase of any emergency.' The patient require3 Coneultatjon 

and,r not hospitalisationThe record also shows that the 
been 

patient hadLmz given only Consultation. The patienteijfe 

was not at stake. The rulesprovideld for dealing with such 

Ôasas well as Cases requi.rjn.g emergency treatmentechapter 

• of the Compilation of CGHS Orders and Case Laws deals with 

the procedure for referral cases 'to recognised hospital'. 

The.applicant.s wife was feferred to Apollo Hospital. 

Chennaf. • It is - a case of referral 
reatmenti Re1e',ant 

i1 

portion of Chapter VI Para 2 (1), (v) and' (vi) and para 4 

------------- 
CGHS covered cities both in respect of 

- 	 pensioners and serving emp1oees, but 
without grant of TAJDA." 

As per applicable TA rules the pplicant is entitle1 to - 

trdvel by train ad not entitled to travel by air. 'However, 

air travel• for medical purposes is admissible as per' 

Chapter VI of the Compilation of CGHS Orders. The relevant 

- part of the rule is reproduced be low 

are reproduced below  

"2 (i) In Case OEM  SERVING GOVERNMENT SERVANTS, 
after theSpecjalj.st advises a proce 

-  durn writing, he permission letter 
for, taking such treatment fin a CGHS 
recognjsea pdvatë hospitalreferral 
hospital of- choice in the same. city,- 
would be given bythe paen depart-
ment/off ice of the employee. 

In case the. beneficiary, inspite- of 
the facility being available in the 
another city, permission may be given. 
but in such cases TA/DA would have 
to be borne -by the beneficia .y himself/ herself. 

For availing treatment outsie the city 
of residence of a beneficidry, the 
permission of Director/Add 1 .Directors/ 
Joint Director of the Cy would have 
to be obtained. 

4. 	In case of beneficiary,jngpi of 
facility being available in the city 
still chooses to get treatment in 
CGHS recognised Hospital in another 
City. 

The power for. grant of such permi-
Ssion are deleaated to the 

"Air Travel - permission may be given by 
the Ministry of Health and Family Welfare 
On the basis of the recommendation of 
Director, COHS.N 
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1i 
• ,Een there is a provision for ex-post-facto approval.hder 

• normal T.A.Rules air travel is admissible to employees 

• drawing a basic pay of more than P.16.400/- per month. 

Mmittedly the applicant is drawing less than Rs. 16,400/- 

• per month. Special provision là made for.non entitled persons. 

The relevant instruction is re-produced below :- 

"Government may consider refund of air fare 
paid in individual cases on merits, 
provided they are satisfied that air 
travel was absolutely essential and that 
travel by any other means, i.e. by rail 
or road, etc. would have definitely. 
endangered the life ofthe patient or 
involved a risk of serious aggravation 
of his/her conditions." 

"Certificate required to claimT.. 

it 18 certified in writing by the 
authdrised,medical attendant or by the 
• specialist to whom the patient was 
referred by the authorised medical 
attendant or by.a competent medical offi-. 
cer attached to the hospital to whi.h 
the patient was referred by the authorised 
medical attendant for medical attendance 
and treatment, that the journey was 

. 	 unavoidably necessary to obtain appropriate 
medical attendance and treatment under 
the relevant Medical Attendance Rules 
and Orders." 

Under the relevant medical attendance rules simultaneous 

treatment in two or more systems of medicine is not permitted. 

The relevantrule is re-produced below : 

"Instances have come to .  notice where 
persons covered under. the CS(MA) 
Rules, have received treatment siinul- 
taneously in more than one system of 
medicine • It has been decided that 
treatment for the same ailment should 
not be taken simultaneously in more 
than one system of medicine under the 
CS(MA) Rules, 1944. There is, however. 

: . 	 . 	 no objection to treatment being received 
4 

. simultaneoUsly in different systems of 
medicine for different ailments. If 
however, such treatment Is being taken 
for other diseases, this should be done 
with the knowledge of the attendi4 .j . 	• . 

	 doctors of the other systems concerned." 

There is a provision for advance T.A. also. The advance T.A 

rules is reproduced below : 

.. .... 

• 	 "Advance of travelling allowance to the 
extent adxnissb].e under these orders 

. 
. 	 may be granted to Government servants 

at the.discretionof the authority 
competent to sanction advance. of 

•• 1 
S . 

• 	 • 	 . 
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on tour on productiont of a cértific ate 
in writing from.•the medical authorities 
mentioned inthese orersto the effect 

• I 	 that the Government servant or a member 
of his/her family hasLbeen advised 
Inedicalattendance and treatment outside 
the station (na1n of the station at 
which the patient has been recommended 
medical attendance and treatment to 
be specified) in accordance with the 
relevant Medical Attendance Rules and 
orders . 

 

ix X of Medical R Attendance Rules gives instructions 

for Government servant. Para 5 of the relevant instruction 

is reproduced below 

"At the time of' leaving the hospital 
after treatrnent,p lease get the 
hospital bill and receipts, vouchers, 
essentiality certificate, etc .,duly 
singnd or countersigned by the 

• 	 authorised medical attendant or the 
• 	 medical.officer in charge of the 

patient in the hospital,as the cáse 
• 	 may be, for the purpose of claiming 

refund of expenses incurred." 

)endix xiv gives the form of essentiality certificate 

to be produced for claiming reimburàement. Certificate B 

is applicable in case of patients who are not admitted 

to Hospital. The rules have been reproduced above to have 

better understanding of the issue. The relevant rules 

show: that essentiality certificate by the authorised 

medical attendant is necessary. The "authorised medical 

.attend.aI has been defined in the rulesand rneans'a Media1 

fficer under the employé of Central Government. Thus it 
for 

inciudes CGHS Doctors. Similar1ythe travel by other than 

the entitled mode of transport, essentiality certificate. 

is required to the. extent that it was absolutely necessary 

for the patient to travelby other than the entItled Class... 

The certificates produced by the applicant do not show 

' 1 that the travel by air was essential. The docrors have 

simply certified that the"patierit is fit to travel by air." 

The type of certificatesproduced by the applicant do not 

meet the requirement of the rules applicable to the applicant. 

\( 
ontd.. 15 
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No infirmity can be found in the order of the respondents 

in not accepting the certificates regarding air travel 

• produced by the applicant. The applicant has not been able 

to satisfy me in the proceeding before me that the travel of 

the patient by air Was essential and that she could 

not. be  travele by the entitled mode of transport as per 

hr entitlement. 

4. 	I have given a patient hearing to the subeissions 

made by . the applicant and on his behalf • The applicant 

filed O.A.149/2000 on 25 .4.2000. On 5.5.2.000 the applicant 

prayed for an interim order. it was submitted at that time 

that there was an emergency and the life of the applicant's 

• wife was in danger. On consideration of the submission of 

the applicant,the respondents were direc ted to give an 

advance of Rs. 30.000/-. It was made clear in the interim 

order dated 5.5 .2000 that if the applicant was not able to 

satisfy the claim under the rules he . would refund the money 

with intetest at the rate of W912%. He Was also not permitted 

to spend the unutilized amount. The discussion above shows 
or 

that the applicant had misrepresented the facts & obtaining 

the interim order dated 5.5.2000. Not only that the applicant's 

also misrepresented the facts in the Writ.Petition filed 

before the Hon 'ble Gauhati High Court on 24.5 .2001 and also 
when 

obtained interim order. However, on 25 . 5'.200lLthe correct 

facts were pothnted out before the Hon'ble Gauhati High 
• 1 	

Court the interim order was vacated. The respondents have. 

intimated the applicant the requirement of relevant 

rules by letter dated 23.12.99 (Annexure-9 to the Written 

statement in O.A.149/2000). The applicant Was informed about 

the requirement of the relevant rules. The letter is re-

produced below forconvenjence : 

"with reference to his representation dated 
16.12.99 (received on 20.12.99), Sri 
Bimalendu Gupta, Sr.)ttt &  is hereby asked 

P 	. S 	 to.  submit immediately a fresh estimate of 
Apollo Hospltal,Chennai, required for the 

ontd..16 
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purpose of sanction.jng of medical advance 
regarding follow up treatnient of his wide 
nt Aanta Gutpta. 

As regards grant of TA for undertaking 
journey by air for the aforesaid purpose. 
it may be stated that it would not be 
possible to release the  
without thespecific 	

air travel advance 
certification of the 

treating physicianof Apollo Hospit]., 
Chenriaj to the e ffèct that "AIr Trve 1 
for the patient is ábsoiute ly necessary". 
The certificate referred to in your 
representation thatH the. patient is "medically 
fit to travel by ar",js only acertjfjcate 
of fitness and cannot be treated a certj-
ficate of essentiality. Moreover, the 
approval of the Djrect, COH3 is also 
required for the said purpose. 

In view of the above, he is asked to 
submit a fresh TA advance application for 
entitled Railway class for the proposed 
journey within 2(two) days from the 
date of receipt of this letter, for grant 
of TA advance. Further, in this connection, 
it may be mentioned that Considering the 
gravity of the case and on the basis of 
Medical Certificate of the treating physician 
of GMCj-. Air fare was granted provisionally 
subject to the approval of the competent 
authority. However, the matter has been 
taken up with the Joint Director • CGHS 
who in his letter dated 22.11,99 stated 
that the Air fare for the journey under-
taken on the earlier occasion may not be 
reimbursed if the approval for the same 
is not received from the Director, cs New Delhi. As such his above mentioned 
air fare claim cannot be reimbursed tihtjl 
the receipt of the approval of the DireOtor 
CGHS,New Delhi. 

The release of Medical Advance of Rs.30000/_ 
on an earlier occasion related to a 
different instance and cannot be automati-. 
cally treated as having a bearing with 
the present prOposal." 

n by letter dated 21.1.2000 of Joint Director, cons 
esseci to Senior Accounts Officer, office of the Apcounta nt  

General the relevant rules were clarified to the applicant. 

applicant produced a 
certificate issued by Dr Ghosal dated 19.5 .2000 (Annexure...20 

to c.A.149/2000). The recommendation of Dr D.Ghoaal is 

reproduced below 

• 	 "This is to certify that Mrs Ajanta 
Gupta W/o Mr B.Gupta was serious on 
28th Apr1j.,2000 and on call at 10 
P.M. attend at-her residence. 

contd,.17 
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After examine she was advise to 
consult the Apollo doctors from whom 
she Was taking treatment and also 
advised to avoid train journey which 
may fatal her life." 

It may be noted that Dr Ghosal -is a homoeo path. The 
certificate shows that he had examinedthe patient on 

28.4.2000 at 10 P.M. and issued a certificate on 
19.5.2000 

that she Should avoid train journey. The certificate 
given 

by Dr Ghoaal is vague. it does not mention the nature of 

illness, it does not explain if he found the condjtj, of 

the patient serious on 28.4,2000 Why he recomjuended treat- 
at Apollo hospital on 19.5 .2000. The discussion above 

shows that the attitude of. the appljct was not cooperative 
He wants to get benefit outside the rules. He does not 

want to follow the rules. During the ôourse of proceeding 
e applicant,filed a Copy of letter dated 27 .4.Ooi 

addressed by him to the AccountGeneral. The letter 
is reprodtaced below : 

"With reference to your i/c DAG(A) 
Memo No. Admn_II/..MDL/pt.II/ 

• 	 2001-2002/18 dated 
the subject. I am to state that 
as per C&AG's letter you have made 
compulsory CCHS treatment and 
deducting contrjbutjon• and and 

• 	funding tOCGHS Ouwahati without • 	my concent. Hence it is your duty • 	and reaponsibiljty ! to get any 
information in regard to treatment 
as required from CGHS directly. It is further stated that in many 
occasiohs it is noticed that Shri. • 	
R.I.Sen Gupta Welfare Officer initiate 
to do the needful. which is Covered 
under duty and respOnsibjlty of the 
welfare Officer, but in my case he 
is not acted accordingly. 1<Indjy do 
• the needful in this regard, to 
prOVide or depute specialist doctor 
of CGHS related to i11Os 
TMOsteoporosiaN and your required• 
Certification, without any lapse. 

In regard to CAP order dated 29.3 
2001 of O.A.!tio.298/1999 and 177/1998, 
the decision will be intimated to 
YOU." 	

\( 

• 	 °cntd 
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A reading of this letter shcws the non cooperative nature 

of the applicant. He was writing to the Accountant Gneral 

to geb the information regarding treatment from cGHIS  

dir?ctly. The applicant has requested the Accountantj General 

to depute a Specialist doctor of CGIjS to examine his wife. 
Such 

The reasonsor -wr.itjnqletter addressed to Accountant General 

were known to the applicant himself. The applicant wants 

re1mburs€ment of medical expenses incurred by him. The rules 

required,  reference to CGHS. It is open to 1  the applicant to 

follow the procedure or not. It is not understood how the 

Accountant General will arrange for examination of applicant's 

wife by CGHS specialist. Instead of approaching the CGHS 

authorities the applicant has addressed this letter to the 

Accuntant General. A Copy of this letter had also been 

•endrsed to Joint Director s  CcHS. The applicant has also 

requested the Joint Director, CGHS to depute a •CGHS doctor 
whén 

to his residence • It is not understood as to howhe applicant 

can take his wife to hospital in Chennai/Delhl,. 	as not 

in a position to take her to the CGHS Dispensary. The 

applicant has notbeen able to support his case for relief 
18 

undr the rules • No infirmityLfouna in the ordersissued by 

therespondents regardingr the applicant's claim for re-imburse-

rnent • The respondents are directed to dispose of the 

applicant's claim for medical reimbursement as per rules. 

AS discussed above the applicant has not been able to 

satisfy. in this proceeding why applicants wife was entitled 
H amode 

to travel byother than the entitled class. The appilcat 

has not obtained necessary authorisation from competnt 

authority.i am unable to give any relief, to the appLicant. 

.le application is disposed of as above. The claim of the 

applicant will be settled as per applicable rules. All 
to 

interim orders cor1tradjctoQythis order stand vacated. 

\ US 

contd..19 



The applicant will be eAti4,lea to refund the 

inadmissible amount with interest at the rate of 12%. 

All the above applications are disposed of as 

above. There shall however be no order as to costs, 
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IN ITHE CENTRAL AINTSTPATE TRIBUNAL 

GU WAHAT I BENGH 

0119 No. 	 /2000. 	 - 

Shri B-imalendu Gupta .... Ap.plican t 

-Versus - 

Union of India & ors 	.... Respondents 

PARTICULARS OF THE APPLI(;ANT 

1) 	Name 0 f the applicant : 	Shri Bimal en du Gupta 

Name of father 	 : 	Late Biswanath Gupta. 

Designation & office 	: Y Senior Accoun.tant,0/o the 
thn which. employed 	 •AG(A&E) Asaam, Noidamgaon 

• 	 Beltola Guhati-29. 

OMice Address 

	

	 0/c the Accouznt Gen.eral(A&E 

Assarn, Moidairigaon, Beltoa, 

GUwahati-29. 

Address for service 
	

0/0 - the Accountant General 
Notice 	 (A&E) Assam, Moidamgaon 

Bel tUa, Guwahati-2 9. 

contd.,... 



I 
PARTICULARS_OF THE PESIONDENT 

1. Union. of India represented by the 
Secretary, to the Govt. of India, 
Ministry of Health and Familyi welfare, 
(Department of health) 
Nirman Bhavan, 
Ne Delhi-i 1. 

a. Comptroller and Auditor General of India 
Bahadur shah zafar Marg, Indraprastha 

Hread post office, Post Bag No-7. 
New-Del hi-2. 

3. Accoun.tant; General (A&E)Assam ?  
Moidamgaon, Beltola, 
Gu.wahati-29. 

k. Addi. Deputy Diector Gen.eral(HQ) 
Directorate General of Health Services 
Wirman. Bhaeanj,, 
Wew-Del hi-i 1. 

5. Deputy Accouhtamt General(Admn.) 
O/o the Accountan.t General(A&E) 
1ssarn, Moidamgaon, Beltola, 
Guwahati-2 9. 

[I 

3oint Director, 
Central Govt. Health Schemc, 
Ministry, of iealth and Family ,  welfare, 
Pinaki Path, Zoo Tiniali 
Guwaha ti-3. 
Senior Accounts officer 
i/c Establishment Qnd Bills 
/o, 0/0 the A"ccountant General (A&E) 

Moidamgaon, Beltola,Guwahati-29. 

P92AILS QILAPPLIICAT IONS 

I. 	PARTICULARS OF THE ORDER/ORDERS AGAINST WHiCH 
THE APPLTCATION IS MADE. 

This application is made against orders No. (1) Adnn-II/ 

BG-MDL/2000-e1/505 dated 22.09.2000 issued by:  Shri Longjum. 

Silddhartha Singh Deputy Aacountant General (*dmn) - Respondent 

No.5 directing the applicant to deposit. thejjuilised amont 

of Ps.19,742/- to the Govt. Account or else the said amount 

will be recovered frog his monthlysa1ary bill in Lf(four) equal 

instalments. The Paspoiident-5 also refusing the sanction of to 

and fro Air fire to New-Delhi on medical advice. 
I 

contd..... 
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(ii) Order NO. AdmnII/BG_MDL/1Yt-II/2000_01/437 dated 

13.09.2000 issued by ,Shri Bijit Kumar Das Purkayastha,SerLiOr 

Accounts, officer i/c Estt and Bills- Respondent No.7 also 

directing: the applicants- to deposIt the said unutiUsed amount 

if Pa. 199742/- which was collected from Apollo Hpsp1tal 

Chennal in cash without obtaining prior permission of the 

office of the Accountant Oeneral(A&E)Assam,-pespondent No.3 out 

of the medical advance Ps.30,0001- paid tQthe Apollo Hospital 

Chennal, vide Bnk Draf.t N0.100021 dated 10.05.2000 in to the 

Govt..Account failing which the said amount will be recovered 
in 4(four) ecual instalments from salary bill from Sept.,2000. 

10 1 	JURISDICTION OF THE TRIBUNAL : 

The applicant declares that 'the subject matter of 

the instan.t application is within the jurisdiction of this 

Hon' ble Tribunal, 

2., 	LIMITATION 

The applicant declares that the application is within 

the limitation period prescribed under Section 21 of the 

Adainistrative iri bunal' a Kc t.., 1985.   

35. 	FACTS OF THE CASE: 

1). 	That yc'ur humble applicaht, is a citizen of India and 

as such as heAentitled to'all the rights and prvilgs 

gurante(in the constitution of India and presently ha is the 	
' - F 

employee un de r the Re a pon dn/ t No • 3 an d is wo rid rig as. Sen or 

If 

	 Accountant statio ned at G'uwahati. 

That your hunthie applicant is a married one and has got 

his wife and a. daughter. tTnder the CS (MA)Pu.1es,1944, the wif 

of the applicanLtis entitled to get the treatment cost from  the 
Respondent. N0.3. 

iii) 	That your huble applicant begs to state that. his wife Is 
su.fferin& from "O'steoenia!' and at present she is under the. 

treatment. o f Indrap raitha Apollo Ho api ta]. , N'ew-De.hien tion-m ay 
be made hereAshe.was t.reated earlier thrice In the Apollo Hospital 

-attd- referred to same group of Hospi tal at. New-Delhi. 

r 
F 
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That the applicant begs to state that as per advice 

of the In.draprastha Apollo Hospital, New-Delhi the wife of the 
applicant Mrs. Ajanta Gupta is to be hospitalised in the month 
of September,2000 and accordin&ly your humble applicant 
approached the Pesponden.t No.3 to sanction him Air Travel 
Advance as weli as Medical Advance enabling her to proceed 
to New.-Delhj with two escorts. Dr. Mukul Vertna senior 
consultant, Neurolo,, who is treating the applicant's wife 

certifies that Mrs. A'anta Gupta is to avoid long distance 
travell by Poad or Train preferably travel, by Air along with 
two escorts. 

- 	 A copy of the said certificate dated 
11.09.2000 is anneed herewith and is 

Marked as Annexure - A I. 

That yaur humble applicant begs to tate that the 
Respondent No..5 i,e. Deputy Accountant. General (Admn. of A.G. 
A..G'.(A&E)Assazn vide his order dated 22.09.a000 has rejected 

the prayer of the applicant for Air Travel In Advance, alleging 
dio;bedience of order and directed him to submit a fresh 
roposal to travel by Rail. He has stated therein that the 
treating physician of applicants wife at Indraprastha Apollo 
Hospital, New-Delhi has categorically stated that Air travel 
is not essential which is absolutely false and incorrect. In 
fact, the attending physician of the appIcant wife Dr. Mukul 

Verma of Indraprastha Apollo Hospital, New-Delhi has stated 
as.follows; in reply of the Respondent No.? letter No.A'dmnII/ 
104 dated 14,.09.2000 used aw.. FAX. 

"Ihave remarked that the air travel and escorts 

will be prekerred. I have not mentioned that this is essential" 
The Respondent No.5 also directed the applicant to intimate 
his office whet.her :he has already deposited the unutilised 
amount of Rs.19742/- to the G'ovt...account as directed on 

13.09..2000 vide letter No.Adrpn-II/BG-NDL/TA/pt_II/2000...o1,i/73 
failing which the said amount wdnld be recovered from his 
monthly salary bills Im four eqial instalments from October,2003 

Copies of lebter dafted 22.09.2000 and 
- 

	

	 13.09.2000 are annexed herewith and are 
marked as Annexure A 2. A 3. 

That your humble applicant bgs to stat# that his 
wife is entitled to travel by Air for medical treatment on the 
advice of the attending physician dated 31.5.200002.6.2000 and 
11.09.2000. 

The copies of the medical advice dated 
3145.2000, 12, 6.2000 and 11.09.2000 are 
annexed herewith and ae marked as Annexure 

A 	Ak,A5. 
contd..... 
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'. 	That your humble applicant begs to state. that 

his wife is a state Govt.. employee serving under the Conmissioir 

of ifilis and Barak valley stationed at Guwahati. tTnder CS(MA) 

Pule,1944 a. joint declaration for, preferrin.g medical treatment 

claim under'tbi8 Pixie is necessary, and thid kas certificate from 

the employer of his spouse has also been, produced to the effect 

that she is not: claiming medical facilities and M'edical Allowanc e 

monthly as paid by, the State Govt. in respect of his/her spouse 
and thr family members. 

' 	That your luimble applicant begs to state that 

Pixie 1(1)Jroui 'ney,  by Pail/poad/Sea/Atr of Appendix VII. of the 

CS(MA)Pule,1;944 reads as follows:- 
U Special provision - Government may consider refund of' air fare  

paid in individual cases onm.erita, prvkded they are satisfied 

that air traveil was absolutely essential and that travel by 

any' other means, i.e., by Pail' or Road, etc,, would have 

definitely endangered the life of the patient. or involved a ri sk 

of serious, aggravation of his/her conditions." 

It may be pertinent to mention here that the. 
attending physician Dr. Muku]. Vérma has categorically,  advised te 
patient to undertake both ways journeys by Air consi dering. her 
physicial condition. Because journeys by.. Pail or Road would 
endangered her life as she is a patient of the disease of 

"Osteopenia". Since the Doctor of the patient has advised her 

to undertake the journey by, Air it is, therefore, absolutely 

essential. N'ow it is for the Respondents to áeriouly consider 

the advice o f the attending physician of the patient which is, 

absolutely essential and to sanction Air fare. both ways with 

to escorts for her journey ac.cordihgly.. 

The Respondents are supposed to interpret the 
advice of the attending p -hysician on Merit and must not lay, 
emphesis on the words an " absolutely essential" as pixvided 
in the Rule. It is, however,, verymuch painful to add here that 
the Respondents are freequently giving; emphesis on the very 

words "a'solutely essential" and noton merit and refusing to 

sanction. Air fare to the patient due to' Z'actd that the attending 
physician of the patient has not mentioned in the certificates 
that Air travel is absolutely essential. This is absolutely 
wrong, and incorrect contention on the part of the Respondents 

\hich goes against the advice of the attending physician of the 

patient. This special provisio'n of Appendix VII of CS(MA)Pule 

1944 is meant for interpretation by the office/department and 

not; meant, for the Doctor to interpret. The Respondents must not 

mpeil/dictate the doctor to put the words "absolutely essential" 

in his certificat;e, 	 " 

T 
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(~V  
copy of the said Special Provisin of 
Appendix -VII is annexed herewith and ia 
marked at Annexure L. 

ix) 	 That the applicant begs to state that, in persuan ce  

o ffon'ble C.A.T. Guwahati Bench order dated 5.5.2000  of OA No. 
149/2000, the applicant was granted by the Respondent No.3 i.e. 
Accountant General (A&E).Assam an amount ol30,000/ fo' the 
treatment in fagpu.r of Apollo Hospital, Chennai. and Ps.32,324/-
for the Air fare from Guwahati to Chennal and back. The amount 
of 329,324!-  is fully utilised by the applicant. Out of Ps.30,000 

medical Advance, the bblance amount of Ps,24,000/- was refunded 
by the Apollo Hospital,Chennai to the applicant for treatment 

of his wife at Indraprastha. Apollo Hospital, New-Delhi. on advice 

of Apollo Chennal ,a Fax message was sent to the Respondent No.3 

for sanctioing, permission and payment of Air fare to Nöw-elhi 
and back to Guwahati; but no response was received from the 
Respondent No.3 & 5. Since the circumstances compelled the 

applicant to proceed to New-Delhi for his wife immediate teeatment 

she could not wait for a longer period at Chennal, for permission 
of Respondent No.3 or 5.. As such, she had to proceed to New-Delhi.., 
immediately for her treatment . Thus, the amount that was reUnded 

to the Applicant by Apollo 'Hospltal,Chennai was fully utilised t 
• 	for her treatment and Air journey to New-Delhi and back to 

Guwahati. So, ia no amount left unutilised with the applicant 
and,therefore, the question of refund of Ps.19472/- doesnot arise. 

The applicant has also hvc submitted to the Respondent No.5 the - 

total claim, in regard, to treatment at Apollo ChenrLai and New-Del hi 

and Air fare final TA claim in time. The payment is still awaited. 

tinder delegation of power to Head of office/Depax'tznent by Mi.n.of 

Health, CGHS,Guwahati No.A 6001 1/1/98-CGHS(Ghy)/40 dated 26. 6.) 00 

and ON No.S.14925/7/2000-MS dted 2$.3.2000  the Respondent No.3 
is compe.tent for granting permission for treatment/ravalidation 

the permission', granted earlier for a reiew positively' on the 	-, 
.recommended time and decide the cases of reimbursement of medial 
Lin respect of treatment obtained in emergency subject to any iimi 
on the total amount to be reimbursed vide letter dated 7.3.2000 
The said deligation of power was intimated to the Respondent No. 5 
by Respondent No.6 vide letter Ied 25.  10.2000. 

copies of letter dated 26.6.2000,dated 28.3. 
dated 25. 10.2000 are annexed herewith and.. 

a-s Annexure A 7,A8, and A9. a Copy of the or 

o f the Hon,' ble CAT is at AnnexureA 6 Q. 

con t.d.... 
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x) 	 That y,o ur humble applicant begs to state that 
the aovt. of in.dia., Mi. of Health and Family Welfare have 
conveyed their approval to the air Travel, of the appli cant 

along with his wife to and from Guwahati- chenna1 for her 
follow up treatment, vide thei.r order dated 25.07.2000. 

A copy,  of the order dated 25.07.2000 is, 
enclosed herewith and marked as Aflnexure - A 10.  

id.) 	 That the humble applicant begs to state that the 
Respondent. N6.5 & 7 have sanctioned &w medical advamce%s.4800 
being the 80% of the estimated cost of Ps.60,000/ in favour of  
Indraprastha Apollo Hospital, New-Delhi vide letter No.A-TI/ 
Med.Adv./Vo1iI/B_MDL/pA/2000.01/551' dated 24.10 .2000 through 
Bank. Draft, but the Re spon dent; No • 3 & 5 have not sanc tb ned th.e 
Air fare etc.., ama un tin g to Pa • 42,000/- to the ap ph cant fo r 

jou.rn:eys to and from. New-Delhi for treatent of the wife of the 

applicant till date. It maybe stated here that the applicant 
fixed on. 174 9.2000,iIo,,1o.2000, 23.10.2000 for his journey to 
New-Delhi but. because of non-sanctioning of Air fare, the 
applicant has not been able to proceed to New-Delhi for treatment 
of his wife till date. Now the a.plicant has aajn fixed 3.1 1.2000: 
in, consultation of attending Dvctor '0 f Apollo, New-Delhi for 
purney to 'new=Delhj for trèatm.en,t of his wife and unless the 
ir fare a—fare is received by him. immediately,she will not be 
in a position to proceed 	and as a result of this the medical WAJ 
treatment of his wiferiously ,  hamper and andang;ered her life 
due to slackness of Respondent N6.3 and revangeful attitude of 
Respondent No.5 & 7. 

x4.) 	-• That the humble applicant begs to state that the 
Respondent NO.5 .& 7 vide their letters.dated 22.9.2000 and 
13.0 9.2000 have directed the applicant to deposit the unutiliséd 
amount. of Ps.19,742/- in Oovt. Account, failing which.the said 
amount will be recovered from his monthly pay bill in. four equeh  
inotalm.ents. It may, be added here that the said amount of 
Ps.1 9742/- which was refunded by the Apollo Bospitai g, ehenn:ai. to  
the applicant has already been Utilised as stated earlier.. 
It may further mentioned here that this position has already 
been stated in the Viacellenious Petition pQA 209/2000 in OA 

No. 149/2000 before this Hon'ble Tribunal which is pending for 
decission. Therefore, it is reit:erat;ed her.e that the question of 
gL ving re fund o I the wi.0 till sed ama un.t o f Ps,1 9742/-  do esno t an Se. 

That the humble applicant begs to state that the 
Hon' ble Tribunal has observed in case the applicant is not 

able to satisfy' the COURT regarding his claim as per Rules, he 
would refund the money with interest.. In this connection:, it may 
be stated here that the applicant has already furnished the 

Wd 



detailed expenditure in connection with treatment of his wife 

and essentiality certificate of the Apollo Hospital,Chennaj and 

Indraprastha Apollo Hospital, News-Delhi of the amount of 

Ps.30,000/- and 32,324/- for treatment and Air fare in the 

Hon'ble Tribunal in connectioii with the MP NO.20912000 in 0A 
No.149/2000 indicating that the above amounts have fully been 
utjljsed. The settlement an.d reimbursement of the claims are 
not yet made by the Pespon dents No.3 & 5. Therefore, the question 
of depositing the unutilised arnounLt of Rs.19742 does not arise. 
An amount of outstan ding 	amountito Ps. 62000/-js still 
pending 	th- foxjsettiernent, in. the office of the Respondent No.3 

That your humble applicant begs to state that his 
wife Is to be Immediately hospitalised at Indraprastha Apollo 
Hospital for review of investigation/treatet at New-Delhi and 

she can only travel by Air as the patient of "steoenia!' 

That your humble applicant begs to state that the 
Respondent No.7 has sanctioned Ps.48 9 000/- being 80% of estimate 
cost of Rs.60,000/- In favour of Indraprastha Apollo Hospital 
New-Delhi vide Bank Draft No.324177 dated 16.9.2000 handed over 
to the applicant on 24.10.2000 but has not. sanctioned and paidIthe 
Air Fare of Ps.42,000/- for treatment, of his wife journey to and 

from New-Delhi. Pfusing to sanction, the Air fare will result 
in miscariage of justice and deprive the applicant. of his valuthle 
right g,uaranteed to him. 

Tha t yo ur humble appll can t be gs to state that the 
action of the Respondent No.3 and 5 in not granting. the Air fare 
and recovery of Ps.1 9742/- in four equal instalments from Octabe r 

2000 from the monthly pay bill of the appli cant are without. any 
application, of mind. Such actions are, therefore, arbitrary, and 
illig1, 

PN_D,JOPPELIEF WITH LEGAL PPOVISION 

Fbr that the impged orders appearing in Annexure. 
1, and A 2 are violation, of CS(MA)Pule, 944 and, as such, the 

same is unconstitutional and contrary to the decision of the 
Respondent No.1, Hence the same are liable to be set a miUe 
and quashed. 

FOr that both the impugned orders are not tenable 
in law and same are liable to be set aside and quashed. 

For, that both the impugned orders are passed without. 
any application of mind and same are liable to be set aside and 
quashed. 

40. 	 For that by bth the orders, respondents have 

exceeded their jurisdictilDn and so both are to be declared i.l].egal 
only on the point of jurisdiction, 

cont d. ... . 



A 

- 9- 

50. 	 F For that the apli cant I s en. title d to get advan Ce: 

for Air Travel, refusal of which has resulted miscarrage of 

justice. 

60 	 For that it it a fit ease where this Hbn.'ble 

Tribunal can intervene in the interest. of justice. 

5. 	. 	DETAILS OF PEMADIES EXHAUSTED: 

The applicant further declares that he has already 

filed an OA No.329/2000 be fore this Hon ' ble Tribunal 'which is 
pending fór a decissiom and the same Is fixed on 17.11.2000 

Since the Respondent 5 .• has already refused to sanction. Air 

fare to and from. New-Delhi. on 10.10.2000, 17.09.2000,17.10.2000 
and 23.10.2000 for treatment of his wife and that he has fixed 
again. 03.11.2000 to undertake the journey to New-Delhi and if 
the Respondents do not, sanction the Air fare/travel, it will 
endenger the life of, the wife of the applicant who needs 

Immediate. review of treatment./invetigations. 

6.. 	. 	PELIFE($) SOUGHT FDR 
U'nder .the facts and circumstances stated above,, 

the applicant rep.ectfully prys that the Hon' ble Tribunal be 
pleased to grant the following relief(s) to the applicant : 

'Ci) 	To direct. the Respondents., partic.ulrIy the Responi- 

• 	dents; No • 3 & 5 and 7 not to recoyer the amount of Ps.1 9742/- 
frdni his monthly,  salary bill in fiX four instalments: commen 

• 	Ing from OCTOBEP,2000. 

6(11) 	TO direct. the I?spondentS, particularly Respondents: 

No. 3 & 5 to sanction the Ar fare immediately so as to void 

the risk of life of the wife of the applicant. 

6(iii) 	Pb direct the Respondent No.3 & 5 to. settle up the 
outstanding claim amount. of Ps. 6a,0O0, immediately 
6(Iv) 	Miy, other elief/re] 	this Hon'ble Tribunal 

considers, fit and proper; 

79, 	 INTERIM RELI EF. IF.  ANY 	. FOP: 

7(1) 	In the above premises, the applicant  prays that the 

operation of An.exure. A 2 and I 31.e. deduction of Rs.1.9,742/-

from his salary from October,2000 be SPAYED. 
7(u) 	Tb direct the Respondents No. 3 & 5 to sanction Air 
fare amounting to Ps.42,000/-  to and from New-Delhi with two 

escorts; as te hea-th of the wife .01 the applicant 1s in a 

deteriorating condition and there is a risk to her life. 

- 	 con t d ..... 	- 

.-C t4 
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8, 	 The application is filed through Advocate. 

	

9 0 , 	. 	PAPTICULAPS OF THE I.P.O. 

i) IPO NO. 	 : 2 G 503772 for P:s,50,00 

ii)' Date of issue 	28 9 10.2000 

iii) rssued from 	: Head post office 
7 	 7 	

7 	
Guwahati-1. 

iv ) Payable at 	 Guwahati 	. 

• 	10. 

 

LIST 	ENCLOSURES 

• 	

7 	As stated in the Inde 

Verification.......... 

S.. 

7. 	
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V E P _i• F I C. A P 	0 W 

I, Shri Bimalendu Gpta,. eon of Late: Biswanath 

GTpta, aged 4 1+ years, presently workingas senior 

A'ccountant in the o ffice of the Accountant General 

(A&E)Assam, Moidamgaon, Beltola,Guwah.ati -781 029 do 

hereby verify that the contents made in paragraph k, 5,6 

8,9,10 are true to mr knowledge and those made in paragrapha 

1 ,2 9,3 9 7 9 11 9 12,13, are derived.from records which .1 believe 

to be true and the rest are my humble submissions before 

thaHon'ble T-ribunal. I have not supressed any material 

facts in thIs case, 	 0 

And I sign this verification on this'-day 

of October,2000 at Guwahati. 

. S •. 
0% •  

I •14 
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HOSPITALS 

I I Scpicmbcr 2000 

TO Y110t1F Nt tY CQtis 

This is to sthte that'Ms Alnta Gupta Is sulFering from 12iteopenia and 13 required to come to this hospital for Iycstiga[ions and review. 

An an\ount of approxinhely Rs.60,0001- (Rupce.s Sixty Thousand only) would be 
needed for the investigatäns and hospital stay. 	She is also advised io avoid long distnnce travel by roador rnin; itisprefèrablethatslie travelsby air al'nig with two 

91 C.  
( JJ DR MUKUL '/ERMA 
'J 	Senior ConIt8nt - Neii1ogy 

WORtO CtASS IIEAITP$CAPF 
uruu vinar, U0111-Math9 	ooci, New DeIhI-110044 Ph. 6925858, 6925801 Fax: 9 1-11-823629. 
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9 OFFICE OF THE ACCOUNTAtT GERAL (A & F. ), ASSAM, 
IDAMGA0N :: BELTOLA :: GTAHATI 

/ 

Ad.mn-II/BG-MDL/ 000-01/505 	 Date : 22.09, 2L00 

With r?ference to his Advance T.A. proposal 

jj,;5~ 

 for Air fare, received at 3.00 p.m. on 22.09.2000. 
Shri Bimalendu Qupta, Sr. Acctt.. is hereby asked. to 
surnit a fresh 4ctvance T.A. proposal for entite1 
Railway class aa the treating physician of, f wife at 
Indrprastha Apo.l. Hospital, New De1hi/a categøricafly 
stated that Air travel is not essenti. 	when a 
"1arIfictien w4p sought for on the certificate dt 11.09.2000 
ebt.ined by Sh.rj. Gupta from Dr. Hukul Verma, Sr. CeflWant, 

'Neurology tEm QZ Indraprastha Apollo Hospital, New Delhi. 
As. such grant of T.A.Advance for Air fare proposed by 
Shri Gupta cou]4 not be entertained in terms of rule 
position of Cs(4) Rules 1944. 

• Furth, he is asked to specify the tentative 
date of his outtrd. 'journey from Ouwahati to NewDeihi .. 

in'cennectjen with the review treatment ofahiswje, .. 

so that despatc1ef the 3ank Draft drawn. for Ra.48,000/ 	* 
(8C% of Rs. 6o,gQo/- as per estimate submitted by him) 
in favQur of In(iaprastha Apollo Hospital., being the 
Medical Advance zequired for the purpose, may be made 
accordingly. 

Als.. 4P Ahould intimate-this office whether 
¶ he. has lready depésited the wi -utilised of 
Its. 19,742/.. to VAe Govt. A/c as directed vid.e this 
office letter Dt4. 13.09.2000, otherwise the said 

cuq# will be repovered from his monthly salary ,il1 
L'v4 equal inata).ts. 

Shri .imalendu Gupta, 
Recerd(C) Sectio4j' 
Office of the Ad,(A 
Guwahatj - 29.. 

Sr. Acct, 
tiJ d I Z  

Deputy Accountant Gen r
.
E2A) 

(. 
sir Accountint GnraI(A&Ej 	- 

1wL T4W ,71  
4HQm, Guwah(i. 
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OFFICE OF TUE ACcuUUI',\Il GE1fli(iL ( 	& E), AS3,I4, 
: :JJELL'OLj : :UtJWIt1TI-29. 

tin- 

	

1i t-. I /HU -1t 11 /1A Iv • - 11 /2u.M-u1 / I I ( j 	J)u ted 1 3-09-200u. 

With reference to his represeiititjoit dt.12-09-2000 

(xteived on 13-.09-.2000) 0  Shri. IliJEIlendu Gupta,Sr.Accountant is 

hereby intimated that Medical mut Advance of 11s.48,000/- being 

on the basis of estimate of fls.60,000/- furnished by the 

• intl rprath:. •.Apoll Ilopit1, ilew-bejisi has been flU3)C IiOIed 

to cubinit TA Mvance proposal in prescribed Form. 

lie is further asked to deposit thehun-utiljsed 

tmount of Rs.19,472/- which he collected from the Aiwilo 
l-lospital,Chennaj in Cash withèut obtiining prior permission 

H 	 - 
or this office out Of the Hedical Advance of Rs.30,000/- 
''' d Jo the A110110 lkuji I t%1 , 	t V I 'li' 1t'1 	lirtif I lIia. 1f'()IJ I 

d I 	Ii '')'2Uou 1 n l.irn: ot' I Ir1auui'.le' ft ., (--2uuu of flOiI'I,j(t 

CM', Guwahtttj flench for follow up trealmelft of his wife Lmtj 

)aiita Gupta, immediately into the Govt. Account failing which VV 
the same will be recovered in 4(Zeur) equal Instalments from 

hIs sa].8ryfrornSeptembers2000 	 -. 

L 	

4 

AU1F(01tITy_ l).A.G.(Admn.)ss order dt. 1 3-09-2000 ;tt P4 Nm 
file 

2 

Sr. Accoun s Officer(Admn.). 
To, 	

S. Acco*,,tj Off/re, Shri I3imalendLa Guptn 1 Sr.Icc I. L. 	
,; Rocorcl(c) ec Lion, 	 ' 	

Oooavtl (A411 1  Gb The A.G.( A & F),Aem,cuwahtj..29. 	' 

4,10 
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Nourologjst 	 Dr. MUKULVARM Apollo Hospital 	
M.D., D.M. /  

rnsult& 	 Neurophysjcjan .  

Sa Apollo Hospt2t, 
.ndu 

Ogical Society OF india 
n Epilepsy Association 

an Academy of Neulolo9ç ,7L.., 	
6i 

lndraprastta Apollo Hospl.a 
Mathura Road. Santa Vihar 
Now Dølhj 110 044 
Phorie 6925858, 6925801Exin 1' 
Fax 91-11.6823629 
C insultation daily 9:00AM lol:OOpM 

Apollo Clfnlq 

13 New Rajdhanj Enclave, Vikas Marg 
Oelhj 110092 

Consuitaijon: Thurs Only 7:00 - 8:00 PM 
For appoiniment call 2222146, 2212825 

Residence 

1376, Sector 37, NOIDA 201 303 
From Delhi: 91-45750 

From outstation oi 1 8-4575440 
E-mail mvarrnag -.- - 
By appoinln)eflt Only 
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TRAV13LLING;ALLOWANQ FOR MDlCu )VITENDAc1j AND/OR.TRJT1NF p  Ist  !. 	
rsl

, 	
1 	enes-,i Ictz-cijo,.0 u 	••I't,iC•.ti 

hIj 	àf atorwll ionof th dmjss.ibilit of travcjljn . ailOsjjjjund the Central Seivi (Medicnj Aftend) pj 
. 'the Cntr  G 	Pent Health Scheme, had bfithe GOvcrntot India. It has  been 	in sIperE3!Jon of  previous ordets a1d the p1 'Isbn, made in the Suppk 	ules

ll 
R

a
or ; orders issued thereunder that Central 

QfhcirJamjjes will be entitled to travelling allori, at the ratc and ündetth coudkioas specified below for Journeys undmaa ,y them to obUildapop1j8 sned1qiJ a ndance and treaLmc to wiIcis khey arc tdunde the1  a(oçcsaId rules and orders issued thereudcçfr 4 : ' 	

I.t)ourney bylVlad/sea/alr 	 I .r.fl 	
. Jt4Tt 

 
14fluI11 a v  

£I. . vkThe Patientlwliiiher Goernnrn servant Or a member of hlj family 	., 
' : dependent on him) and also his attendant (wher

=b=~  
 

wswpaending.doctor)304 be entitled to traë1 a11the pcpod of journey undqti 	 tled lasbr elowetci.,., b which 
an arihrn 	 for obtmuning appro.. '.•;. 

• 	
iltc m€jcai attendaic or.*reatnm 	

• : 	. 	 • r 	
()fl 	refund of f j j In 

w  P. 11 
 Individuni cases on_merit.,, vided they are whIiej that air travel 1, 7! 1 

' :• •. iI ln'Olvcd'j5 ofsafths,a va ,n of his/barr c 1dori :C./4 	c'• i 	rv 	
•i1 ... 	

fl 	
,• . ..• ,a ' ltisclarjrIedth the above decision is also flPplicable toheCrq';tr. 31 'Covernineat employçes and/or their family mem bers In. Miiñipu • . N 	d,a.Mlzoi and Mcghnlnya who are trfen1 for tketumsj 	; ;• 

• - 	 ) pI 	)f.( 	r 	 • 	
I.' Ji'ff ' :v.' 	 i 	 • 	

: 	•.••j 	) 	•'t_ ../ a  
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2JOt3n?yy O&itjYtUe 	
a at ) 

• 	 :,,t 	; 	;. 	 a 	• 	• 	- 	 .... .• b 4 fthC patient travels by means of Conveyance, other than those sped- 
 

• fledfritheae'ordcr9orbyJlj%.1 	
trdHingafl..-...;,, • : would -bCadniljb t the exteiji otherwise adznjujbk under these ordcrs. I'V 	' r'i 	•.. 	

j•ç. 	. 	 . 	 a-. 	
.•,•, 	 'a * 	flcnterequ1nd to claim I A 

• -fu)TravcJ1ing fllovaaceat the rates specified in these orders will be admissible only whep— 	 a 	 • 
a::,:. 	 •-i 	 - 	 . 

- 	;::.• 	 • 	

•• 

• 	
- 	L.. 

p 

I 
: 

U 

Ia 

'4.'. 

•'i 

4 

4. 

Ia 

a!' 

I. 

a- 

a  

• 	 • 

tM  

i• 

	

 ' 	
•• 	 a 	

-.: 

' 	 • V''.1- 	 •: 	 • 	 a 

• •. • 

• 	: 

.:' 

vm~ \ 3 ,5 !ah  

a •.•• -.- : 	 •. - 

1 

: L 
' 

I 

,.4 

"• 	 f-•i; -- 	 . -• 	
I • 

I. ' ' 	- 	
• 

' 4••_ 	 r • 	 _ 	/ 	. 

.41 	 • 
.-' 	

•t  t•• • 	-• • 	 •- 	.• 

'•' 



-- ----.-- 

•1 	 POIthINO. 4 	 '• 

( Sceflu!e 42 ) 

In The Ceptral Administrative. Tribunal 
GUWAIIATI BENCH GU\VAHATJ /• 

ORDER SHEET 	/ 
APPLICATION NO. 	 OF.199 

Applicant(s) 	 . 

Advotc for App1icaat()  

Advocate for Rcspondcut(s) 

ilk 

in 
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Notes of the Rcgi stry 
	

Otdcr of the Ttibunal 

/ 	--....- 	 . 

	

'.J5.5,00% 	•, ( .;'..4 . 	açnq4,ounsel tlr''G. Sarma for 

	

L..II 	.• 

 

the .4PP1iSnt and lii B.C. Pathak, 

	

k. 	leatnod 	Addi. 	C.G.S.C. 	for 	the 
• 	 . 	

• 	respondents.  

r' 

	

44 	 Learned 	Lusel 	for 	the 

	

. .... ,. 	appJicant.-8ubmitS 	that •.. as 	per 

direction Of the Tribunal dated 

• 25.4.dO the reapondenta have disposed 

of the repreaentatlon of the aplicant 

vide order dated.28.4.2000 (Photocopy 

o ..wnicn, nas oeen proucea .Deore me 

today). 1.The learned counael for the 

applicant submits that'.the case of th 

applicant has not been examined by the 

concerned authority in the right 

perspective and have rejected the 

• j 	 claim of the applicant by strictly - 

folilowing the rules and showing 

disregard to the •immediate -requirement 

of the treatment to save human life. 

He further submits that thr —applicaat 

In — 	 th ncrmlnAnt 	€nlrv tf — 

depatent 	and 	As 	not 	a 	stranger. 

it ;Conaeq9ent1y. 	if 	by 	bypassing 	the 

';•• 	..a rules 	some 	money 	is 	granted 	to 	the 
• 	- 	.'• 	. applicant .tor 	emergent 	treatment 	of 

- his 	wife 	even 	then 	the 	Government 	is 

,ot 	estopped 	from 	enquiring 	into 	the 

••-. 	-s.:i 	-. matter 'subsequently, 	after 	treatment. 
l  Therefore, 	the respondents be directed 

L.- 	• -to release the amount for treatment of 

-the 	applicant's 	wife 	inluding 	money 

necessary 	for 	her 	travel 	by 	air 	to 

- Chennal 	alongwith 	two 	escorts 	for 	her 

ii................ 

assistance 	as 	per 	the 	requirement 	of 

her 	ailment. 	Opposing 	the 	submission 

of 	the 	learned 	counseI' 	for 	- the 
applicant, 	the 	learned 	Standing 

Counsel 	submits 	that 	while 	examining 

the case of the applicant for grant of 

advance 	as 	per 	the 	direction, 	the 
i 
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department was duty bound to keep in 

consideration the relevant rules and 

after such connideratfon.thq order has 

been communicated to the applicant 

which is an per the rules. He further 

argues that the requiremnt of rule of 

furnishing .easentialityi certificate of 

treating Doctor of a Government 

IlOBpita]. or Central Government 'Health 

Scheme was necessarily required to be 

ubn,itted by the applicant to claim the 

money for treatment and for air travel. 

but the applicant has not submitted 

any such certificate and all what he 

has submit-ted is a certificate of a 

prIvate Doctor and a certjfjcte of a 

Doctor of Medical College and Hospital 

that the patient is fit to travel by 

air. Both these certificates are not 
sufficient: to infer that the patient 

(wife of the applicant) in in- a 
critical COndItion so an to need 

immediate shifting to' Chennai for 

emergent treatment. In his submieaion 

the applicant is not entitled to 

advance for air travel. I 

I have considered the rival 

submissions. At this 8tage I would not 

• like to go into the merits of the case. 
No doubt, presently the record in not 
complete in respect 03/essentiality 
certificate of the Doctor for 6allowing 
the patient to travel by air, but if 
all what the applicant says is correct 
then we can infer that human life is in 
danger. The - applicant • being in 
permanent employment under the 
respondents, the welfare of his family 
members is also to be looked into and 

considered in the right perspective by r 
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Notes of the Rcgist1y 

OA.u014 9 1 2000  

D.:1 (C 	

Older 
	

V  

5.5.00 

•. L 

' V  

oepartment in lhjc. the applicant 1 Preaentjy aerving. 
At this stage I 

would not lIke to go 
Into the merits of the 	ca0 	regardIng _ 

eseentjaJjy cer tificate s 
 and need of the applicant 

to take h1 wife blair to Chennj, for 
treatment becauae any debate on this 
point might 

be Causing prejudice to the 
ca8e which could be argued at length at 

the appropriate time. Considering the 

urgency in the matter and in order to 
save human life, not strictly 

fOVlloWiflg 
the Compliance of the rulea, 1 wouij 
1ike to direct the .deparL to grant 
the applicant R8J30,o00/  
of his wiL0 	

for treatment 
and money appropriate to 

allow him to travel with his wif9 by 

plane from Guwahati-to Chennal and back 
.1 

and the queio of entitlement 
of, the appjicant.a travel by air could be 

looked into aubaequy. As per, the 
submission 

of the learned counsel for 
the applicant, it may be observed that 
in case thepp 

'sa tisfy the Court regarding his claim 
as per Rules, he would refund the money 

with interest We may 1consider that 
thja ,aubmias,0  

is made keeping in view 
the bonafide immediate necessity 'Of 

treaent of the 'aPPlicantla wife, 
Fur,  Uer , it may b 
Applicant 	in  

employment with 	
ment  

reone,t e  
money could always be recovered from hin, if 

he 18
OUfld not 

entitled to the same, One t ng which

nd is that the 
applicant as per his otatus In the 

department and looking to his pay scale 

is entitleed to travel by appropriate 

I 
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5.5.00 
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- 	e , 
Compliance of the order should be 

done within a period of seven days. 

List 	the 	case 	for 	written 
Statement and further orders on 7.6.00. 

copy of this order be delivered 
to the learned counsel for the parties 
for necessary compliance. 

1• 
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Gepy for Lnforizt on 	wce4gjary actiot ,to 

L. TM M43unton Qene g4 () Asums 
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qovt of £nda, 
Ministry oi HoalLh & F,tI, 
IJLo . (Jori 3 Ti1 .1. &)L Iwti L:li Uoivicun 
Central Uovt. 1iealth Scheme, 
Pinaki path (7th By.Lane), 

Uuwahati - 3. 

No A. 6001 1/l/98.-cGHS (Ghy)/ 40 
	 Ut .26-06-2000 

C I t' C U L A it 

'Sub 	iJeleycltiu;L of power undor CGIW reçj. teLerral ystorfl, ptrrii- 
ssion cacs and ox--poct lacto approval - ruyarW.ii. 

Some Qentral Govt. Oflices of Guwahati covered under CGHS 

queriecl certain points on the ubuva matter. ClarificatiOflF O thO 

awne rujven tulL'w 

1 

iLri riosLr_L ueSt it 	 L spa1 with n 

CA I Outide GuwcLti. fO7 purmission f OX re 	e tatmnt within Uuiatinti to 

£era1 slips oC(;iS doctors roterring the patient to the speca1i 
-------- - 	 - - -. 

1E3 reauiriadjç for 1.urntiuuion Lor t,eatmnunt e.itoido uwahat;i-tho - .- ,- '1• - 	-____ - 
idvicu of the upecialist to whom CUW had rei!urred the ptiuflt in 

ossI3rltial. 	 - 

Ex-Ppst-facto purmi35iUfl for teeattnent in oi1vrqOfly at Pvt. 

Ho3pita1/Pvt. ijrsiny Ho!ne/Pvt. Clinic can be du1dd by the FIGi). or 

eforring a pat ieiit ou -ts±d the sttu, referral by a govt specialist 

,or s?ecia1is oi a recogni-ud hospital is rust. 

ThU LiOU Can ruvalidate the purmins ion jranted horli1.r by u 

on epiury of jtipulated purixt. of six montht3. 

J4. 	is pr zulu, a benofic1;ry should jo for a rov:eW pOSitJ.V1Y 

on the rucoimii4jidad time. If LhO wriod CXC(tUdS much beyond the ttipU 

• latmd -tiino thu benuficiary may be iKod or a review throuçjh CCIIS 

utor/cjovt 3pocia.LLst for i cssar7 opindion. 

• . 	Liuxnbr of at:o,ic1anL should not be more than what is ra- 5. 
 by ihu treit umç hysi.i:irmn. 

( om. 1.3. sni.1ZI 	) 

- 	 JUILL L)LtECTO1'.. 
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• 	 fl AP4 

GO ,=Went of Xn&ta 
efiealth 1 ily Welfare 	 r t 

- 	 (Dart xit of Ualth ) 	
— 	 (U jji try  

1ixtDn BaVafl, Now ll1th  
nqo 

I)ated the 2th iAa0h, 2. 

UIA 

SbCt — Eoepital reooni8e4) by the State 	g t 4/qGB'CS(J) iule 

1944 	of pextnifi8i for treat ri,'t in an of t)O 

hoapitaM — egrdg. 

The UndeX3iIçflO in tt2eOOL to cay that the jUnUO for rcnt of 

perii8SiOfl for.trtm01t of Ccxtral Govt. et,plolee5  aiA the no,bere 

fai.1y i azy of. the hospitals re 	3-°. bt I1O at.e Gyt 

of their 

	.1 

OGHS. Bule/CSQ) ilea, 1944 bad bewi uxvIer 
flBjIMti(1 	tO 

Cot, for OOU* tune Dacrt. It ha now be teoit that 'the 	tral 

Govt. 	1o7eeU 	
the meiber of their fautliC 1  iay'bO perttt to 

avail of udioa. cilitioO in any of the CentX1 Govt., State Gorttl. 

hospitals a& the boupitalfl reogfliae b the State CVt./C 	fLS 

CS(MA) B1lt), 194, a6 
well an the hospitalS fuUl fim1et' eithø 

0tr1 aovt. r %ho Stato Govt. rnibjoO't to the 0oni&ttiOt that tb4 

4ru bo oimtUQ4thtti j.ro Qt•tb0 
tII tiXQ&1Y tb 

Govt. inter the CUS ie/CO) 1iloa, 
j944 or the aetU1 fl'1' 

ture 1ncurre, wche'veri8 len8. inotb iord .tbS.?°' 
ai3l 

etO(% by the Jiead of the )thistrf/eP'° 	
tot2 

Ta 

	

y • e oye 	mbera of their fajjiili to obt 

nerd COS fxoin aX) of the private 

.tO 10 	VOC citiec alSo S - 	 - 

	

= If the tre lDS1It for a paxiCa2r 	and 0u°• 	
,- - 

• 	: / in.-the same oi't)whffre the Govt. 
-- Servant  is 	tie 	be V' 

f -tte to avail of the 	jl 
ceri_Cos jfl 3fl 

0tber CitY. of 	
ce 

 re  
but in such case, he wiU not be e) 

Igible for 55110tiOn of 	il 

• • -In caSe the tr.etm 	
for a 5ticu1ar 	

d 

able at the iaznQ station, the beflefictall will be 

	

TA,f hiS 	
for ta 	

rna1 	a 

aif ferent city, 	

I 

3 ,  

 f 

thOGQ 0ti will be offoctivo from thu A4 O jI?TUt 

— 

S 
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4, 	Thi.ssueè with thu ooncurrenod of Finanoe Divitjion vide their 
Dy.Io.757/QQ.JSPA(B)dated.1.2.2000, 

of the 0.M, will follow, 
.t.;-'..:'-' 	:'-', - 	 •• 	: 	I 	- 	- 	 * 
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of 	ealtIaa". 
" 	Fainily'We1f4e, New Delhi.  

i, 	edion)ith 2'} aareocpio. -. - 

4' 	Lioa 	thø Cppl1er'and Auditor Gana=L % India, of... 

Wpartpmt 	symum Vupljzjlilcft.. ; Cr) 
86c1hy 	Man.aiohe, l64, R.K. Mutt 	P.13. No.2468, 

ja Auianniipuram,' Ch'enxai. 	600028.:; v 
17, 	dGH(j)-9ectj'm, 

Guard. Piles  

- ' 	
: 	

- 
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• No.t4-12020/4/97-CG1(P) 
G8verni1ient. of Indit, 

Ministry of Health & Fhinily Welfare, 
iepartmcn of Health ) 

i 	If 	1., - 	 • 	 Nirman Iihavan,New 	lhi .r. 
i)ated the 7th March, 2000. 

10 OLJ-4tL -L( 	U 	. .• 1 	 -i,• 	• 1. 

I. I\ OHtICE MEI'1O1QNbiJM 	 £ t)C 

Subject I 'ieIegáion of powers under GilS relating to referral 	., 

' 	sstôm permission cascsand ox-post-facto aprovai- 
r 

• 	 ..- 	• 	• 	•' 	• 
'''i'i uhdxà1çjrid is directea to refer to this Hinistry's Off-

ticoFMe4ft.i6f eVen No* dated the 7th hpril,1999 oil the above 
to obviate the hardships being faced by 

CC3 b 	 it has been deided to delegate powers to the 
ao  • 

	 jo, resppt p Central. Goverrnnent . f Servah- 
tuho t rbonof1ciaLiLs of Ci1S in the following casCs :- 

• 	á)[ •'Jprving central Goverh1nentservant covered under, CGHS who 
• 	•, 

• •15 tak±nÔt;rcatmrnit in some cGIIS dispensary/Govt. iIospitàl and de- 

	

•; 	 • 
• sire 

I
o  obtain ti.eatrnent in api ivate hospital recognised under 

• CGIZ,' 'the fleads ,f the -)epai tuients may grant him porissiori for i.ndoor 
• 	 • 	••••ø 	

.••••• 	'••t'  
treatthéñ om'the basis of the

S 
 medical prcscription issued to the CGHS 

.beneficiary. 
•••• 	' 	!'''' 	1- 

of iie,artmcnts(1-1ojs) •may decide the cases of teimbu- I: 
r8ffiettit. 	mU.cil cláiñ in respcct of 	eatmert.obtiried -  

	

tit lvati hobjxz.tal/prjvatc nul. sinçj h.be/privath 	i clihc, subj e'ñ 

• • 	o iw 	jfj 	 terj iJrsc1ji$oj CGJW .  bore f 1c i a'r s7/ 
zith6utfjnancja1 limit 'on th? total' amount to he reimburseth • 

• 	: 	.'vi: 	• 
2 	Tho oruers will coraio 	 t into efioct roth thoiateof issuà. 

4, - 	•:J 	I.!L 	'.! 	_ 	• 	 •1 
3, 	The above urderá are issued with the concw.rence of JS(F11) 

vidG Jy.Uo.761/2O0Ois(Fj) ditd 16.2.2000. 	 -. 

	

:. 	• 	• 	- 	 • 	• 	: 

	

I 	• 	 - 	 - 

	

• - 	• 	 • ( IJithHhM JEV ) 

U14 jUte SIC&EThtY TO TilE GOVT. UI? INIA 



Uovt. of India 
Dte. Gon. of Flealth Services, 
CetraJ. Govt. Health Scheme, 
Pinaki Path (7th Mye Lane) 

øUihatj - 
 

781 003. 

, 	 £ate : 25.10.2000 

Te, 
£14 The Jay. Actt. Qeneral(Admnj, 
0/0 the A.G.(A&E) Asaam, 
Maidamaon, Meltola, 
Guwahati 7$1 029. 

Sir, 

Please refer your letter 

2000-01/546 dated 20.10.2000 para (3) addressed to ShriZ.Gupta, 
Sr. Acctt.,Record(c) Sectien(Loca1).C.py 

of which is recd, .thr.uh 
Shri Gupta. 

As the Mintatry'5 memo regarding delegati6n of 
pera under CG}IS relat.419 to referral system is already 

conveyed this office to you 

0

thO revalidation of permission of Smt. Ajanta 
Gupta may please be issueq from your end. 

A copy of the above mentioned memo is hereby enclosed 
for your ready reference.r 

Enclo : A copy of the 
	 Yours 1aithfully, 

Memo. 

Sajkja 
Joint Director. 

; 

NO,L .12016/1/99(2)/ 

C. 
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is., 	
•, 	 '-ii 

• 	• 	Joint 	iQCtor, 	 , 	
•..• oI teer 

Narangjtenoj , 	 floami, 
 

Guwahati_73J 003, 	
\4... •.•_ 
	• 

• - 	

U. 

Guahatj .  fkn 	
Sh. Dima endu Gupta V/5 Union o India and Others 

5 

Sir, 

please efr to your ltt 	flo;C.JnoftI/1/97981 datec 16th 	 on th0 aho 	
suhj oct. 1 am to Convoy 

th 
approval of LfO Govt. to th0 air traveL by Sh. ima1eu Cup i a! cqwJ th 1 	

4dfrQG,l ti 

	

for th f$10 	
treotmei of his w11e, • 

), 	1 hi S i S U (
1With lii e p)rova1 of J S(J) vi do '. No. Dy 94c 	

Case iated 

'1our faiti;fui., 
06 

1 J 
( Dfl(Mp) L1JtJCT,rpj u 	

) AWL, OUUty LLHc1o,i GWUL (IIq) 
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IN THE CENTRAL ADMINISTRA 
BENCH AT C 

O.A. No.369 OF 

(eritj 	 t ye Trbuja1 

TRIBUMR:?X1IWAHITI 
AHA'1I:,  

C 

Ard 

JV 	-c 

I .:4 

1IiE •> 

Sri Bimalendu Gupta - Applicant. 

VS 

Union of India and others - Respondents 

IN THE MATTER OF 

(Written Statements filed by the Respondents 1 to 5 & 7) 

The written statements of the above named respondents are follows 

That a copy of the 0. A. No. 369/2000 (referred to as the "application") has 

been served on the respondents. The respondents have gone through the same and 

understood the contents thereof. The interest of all the respondents being common and 

similar, common Written Statements are filed by all of them 

That the statements made in the application which are not specifically 

admitted by the respondents, are hereby denied. 

That the applicant is a beneficiary under the Central Government Health 

Scheme (in short CGHS) and as such he is entitled to get all medical facilities under the 

said scheme read with provisions of Central Services (Medical Attendance) Rule, 1944. 

But the applicant in mis-interpretation of the provisions of those CGH Scheme, refused to 

come under the Scheme and challenged the application of the CGHS as is applicable to him 

by filing the O.A. No. 298/99. The said O.A was heard by this Hon'ble Tribunal and has 

finally dismissed being devoid of any merit. 

(A copy of the order dt. 29-03-2001 passed in O.A. No.298/99 is annexed 

as Annexure—R 1) 

That with regard to the statements made in para 1 of the application 

regarding recovery of un-utilised Medical Advance amounting to Rs.19742/-, the 

respondents state that as per CS (MA) Rules read with CGHS, the respondents are bound 

by rules to send such advance money direct to the attending private recognised hospital 



2 

.5 against the estimate submitted by such hospital In case, the money remains_un-uti4jt 

is the duty of such hospital to refiid the moneyjirectly to the respondents Department. In 

no 'case, such money is to be paid 1 refunded to the beneficiary I applicant But in the 

instant case, both the hospital and the applicant flouted the rules and got the money 
.- 

refunded and used for some other purpose. The rules are also clear that moy sanction.... 

under the 	ecalAçe" can not be spent under the head 

"which is an offence and one is answerable under the law". 

So far as the "air travel" is concerned , the provisions of rules in CGHS and 

CS (MA) Rule are clear . The applicant not being a category of employee entitled to air 

travel under TA rules, he is also not entitled to air travel under the CGHS and CS (MA) 

Rules. The exception to this rules is that air travel is permissible only in cases where air 

travel is absolutely essential and that travel by any other means that is by Rail or Road etc 

would have definitely endangered the life of the patient or involved a risk of serious 

aggravation of his/her conditions. For availing this benefits, an applicant is also required to 

consult the CGHS medical attendant and obtain a certificate after his examination of the 

patient and with the said certificate prior permission is to be obtained from the Ministry of 

Health & Family Welfare on the basis of the recommendation of the treating physician and 

Director of CGHS (including essentiality certificate). In case of emergency where prior 

permission could not be taken, there are provision for ex-post facto approval for air travel 

undertaken for medical treatment. Such ex-post —facto approval is to be obtained from the 

Ministry of Health & Family Welfare only. But in the instant case, the applicant did not 

follow any such rules and now demanding sanction / approval detours the rules. 

As stated above, the application is liable to be dismissed with cost. 

5. 	That the answering respondents have no comments with regard to the 

statement made in para 1 & 2 and 3 (i), 3 (ii) and 3 (iii) of the application. 

6 	That with regard to the statements made in para 3 (iv), the respondents state 

that the Air fare to and from Guwahati to New Dethi was not sanctioned to Shri Bimalendu 

Gupta as Dr. Mukul Verma of Indraprastha Apollo Hospital, New Delhi and treating 

physician. of Smti Ajanta Gupta categorically denied the essentiality of air travel for the 

patient vide his letter dt. 18-09-2000 (Anneire when a clarification was sought about 



his certificate dt. 11-09-2000 (Annexure -) the copy of which was also endorsed to Shri 

Gupta on 17-10-2000 (Anexure- 

That with regard to the statements made in para 3 (v), the respondents state 

that as per proviso 4 & 5 Sunder Rule - 2 in chapter 2 of CS (MA) Rule, 1944, Medical 

Advance is paid direct to the concerned Hospital and any excess / short expenditure is 

settled between concerned Head of Office and Hospital Authority. 

But Shri Gupta somehow 	 at Chennal and managed 

to draw the un-utilised amount of Rs.25,178/- in cash and out of this amount, utilised an 

amount of Rs.5,436/- towards treatment and investigation at New-Delhi to obtain second 

Medical Opinion in connection with his wife's treatment as referred to by the Apollo 

Hospital ,Chennai. However, even the balance amount of Rs. 19,742/- was not deposited to 

the Government Account by him. As such the recovery of Rs. 19,742/- was ordered from 

his pay. 

That with regard to the statements made in para 3 (vi), the respondents state 

that according to Shri Gupta's official status, his wife is not entitled to travy Air 

unless a specific certification of treating physician is furnished to the effect that "Air travel 

is absolutely essential for the patient" in terms of CS (MA) Rules, 1944 and CGHS, Shri 

Gupta could not produce any such certificate as required under rules. Instead the treating 

physician issued certificates stating as "She is fit to travel by Air", "Medically fit to travel 

by Air". Even the Hon'ble CAT noted this in its Interim Order dt. 05-05-2000 stating that 

"these certificates are not complete in respect of essentiality certificate of the Doctor for 

allowing the patient to travel by air". As such his wife was not found entitled to travel by 

Air. 

A copy of Dr. Mukul Verma's letter dt. 18-09-2000 ( Annexure = 1) may be 

referred to in this regard. 

That the statements made in para 3 (vii) of the application are pertaining to 

records only; hence are limited to such records only. 

That with regard to the statements made in para 3 (viii) of the application, 

the respondents state that the applicant has made the entire matter more complicated as he 
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did not follow the rules of CGHS and CS (MA) Rules relating such referral cases and 

advances for medical treatment and air travel. 

As per CGHS Rules, the applicant requires to consult the Doctors of CGHS 

or call him to applicant's residence if patient is too ill to travel and then to go ahead as 

directed by such CGHS Doctors including if referred to such specialised treatment 

elsewhere. Dr. Mukul Verma of Indraprastha Apollo Hospital, New Delhi in his revised 

letter dt. 18-09-2000 did not certify the essentiality of Air travel and as such Air fare was 

not considered ( Annexure - l). Further, Smti Ajanta Gupta has always been stated to have 

been in a critical condition only by her husband Shri Bimalendu Gupta. However, no 

Doctor / Hospital , whenever and to whichever she was referred to for treatment, ever 

certified her to be in critical / serious condition.. 

From the records/papers received from Shri Bimalendu Gupta in this regard, it 

appears that all along she has been and is being treated in the Out Patient Department only 

and was never hospitalised from September'99 to till date, even for a day till filing this 

application to Hon'ble CAT, Guwahati Bench, which does not justify the statement of Shri 

Gupta regarding the critical condition of the patient. In case of Out Patient Department 

treatment the applicant is also not entitled to reimbursement of all me4ical expenses. 

Furiher, the following evidences produced by Shri Bimalendu Gupta would make it 

abundantly clear the above contention. 

One Dr. Dilip Ghosal, DHMS, private Homeopath, Guwahati examined her" in a 

state of serious condition" at 10.00 p.m. on the night of 28-04-2000 and advised 

consultation with Doctors of Apollo Hospital, Chennai and to avoid train journey. The 

Hon'ble CAT may find it surprising to note that the certificate was signed by the Doctor 

and submitted by Shri Gupta on 19.5.2000 (Mne)e%. But it is not stated by Shri Gupta 

why he has taken 20 days time to intimate the seriousness of the case on 19.5.2000 instead 

of on 29.4.2000, the day following the day she was stated to have been in a state of serious 

condition. The reason for Smti. Ajanta Gupta not being hospitalised in such extreme 

situation prior to her departure to Chennai on 21.05.2000 is not known. It appears from the 

above fact that Shri Gupta is more interested in getting Air fare and less concerned about 

the ailment ofhis wife. 

In the advice slip dated 2 1.4.2000 (Annexure 4) of Dr. R.N. Pathak, Guwahati 

Medical College Hospital, it was stated that " as per advice of the Doctors of Apollo 
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,) Hospital, Chennai, she should report at the earliest". From this advice slip, it is clear that 

Dr. Pathak advised the patient to move to Chennai without examining the patient only on 

the basis of advice of the ApollO Hospital and so did Dr. Medhi of Guwahati Medical 

College Hospital on his advice slip dated 10.1.2000 (Annexure'S) on which Shri Gupta is 

putting so iuch emphasis but subsequently revised this vide his letter dated 24.2.2000 

(Annexure 3) which Shri Gupta did not produce to the Hon'ble CAT even though the 

same was endorsed to him on 7.3.2000 (Annexure 
'). 

The certificate dated 11.9.2000 by 

Dr. Verma of Indraprastha Apollo Hospital, New Delhi was also issued without examining 

the patient. While the patient is at 

essentiality of Air travel from far off De1hi. It is not clear as to why Shri Gupta did not 

of CGHS or Guwahati Medical College Hospital in this 

regard instead of obtaining Dr. Verma's above said certificate over Fax. These above 

certificates did not indicate the seriousness of any ailment that merited consideration for 

Air travel. 

It would not be out of place to mention that Smt. Ajanta Gupta was released on 
IUO 

3 1.5.2000 (Annexure ) by Dr. R. Sridharan duly prescnbing medicines etc. from Apollo 
Kit 

Hospital, Chennai. Again on 1.6.2000 (Annexure } Dr. Deepak Arjundas also prescribed 

some medicines and advised to inform " her condition on l July 2000" and "the next 

review as family Doctor decides:'  on his advice slip. But none of the above Doctors 

advised her for 2!  Medical opinion at Delhi. The reference to Indraprastha Apollo 
- 

Hospital, New Dei was made on 7.6.2000 ( Annexure  ) but it is observed that on 

2.6.2000 (annexure Shri Gupta had sent a Fax message praying for grant of Air fare for 

journey froiii Chennai to New Delhi. It is surprising as to how Shri Gupta came to know on 

2.6.2000 that Smt. Ajanta Gupta, who was already released from OPD (Neurology) on 

3 1.5.2000 would be referred to New Delhi on 7.6.2000 and prayed for Air fare as such. To 

confirm the fact, the matter was taken up with the hospital authority by this office on 

2.6.2000 (Annexure Sover Fax but without any response from their end till date. 

Regarding essentiality certificate, a reference maybe drawn to a case where the 

Doctors of Indraprastha Apollo Hospital, New Delhi specifically advised the husband of 

one Smt. Banti Rani Haloi, Sr. Accountant of this office, that "Air travel essential with 

escorts" (Annexure )chen the said patient had undergone Kidney transplantation there. 

Since the above certificate meets the requirement of Rules, the case was forwarded for 

approval of the Competent Authroity for grant of Air Fare. But in Shri Gupta's case, the 
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doctors had not advised Air travel as essential. Therefore, Gupta's allegation of laying 

emphasis by this office on the words "absolutely necessary" is baseless. It appears from the 

above case that Doctors are well aware what they should advice according to the official 

requirement, therefore, the question of dictating/compelling the Doctors to write advice slip 

in official terms does not arise. 

11. 	That with regard to the statements made in para 3 (ix) of the application, the 

respondents state that as per interim order dated 5.5.2000 of Hon'bie CAT Shri Gupta was 

sanctioned Air fare for Rs. 32,324/- with one escort and Medical Advance of Rs. 30,000/-

on the basis of the estimate received from the concerned treating physician. 

Out of Rs. 30,000/-, Shri Gupta incurred an expenditure for Rs. 10,258/- altogether 

at Chennai and New Delhi and he is supposed to return the un-utilized amount of Govt. 

money for Rs. 19,742/- to the Govt. A/cs as per existing rules. But he did not do so despite 

being asked repeatedly. However, it appears from the final T.A. bill preferred by him that 

the above said balance of Medical Advance was utilised for Air journey from Chennai to 

new Delhi where his wife was recommended to obtain the second medical opinion from 

Indraprastha Apollo Hospital, New Delhi by Apollo Hospital, Chennai. 

In this context, it may be mentioned that Shri Gupta without obtaining prior 

permission/approval of the competent authority, mis-utilized the mediQalAdvance for Mr 

journey. Suôh diversion of fund from one purpose to another without the consent of 

authority concerned violates rules in this regard and tantamOunts to financial irregularity. 

Further, Shri Gupta had sent a fax message praying for grant of additional Air fare for 

travel by Air to New Delhi but never mentioned in his fax message regarding temporary 

diversion of Medical Advance granted to him for his wife's treatment to be itilized for Air 

fare (Annexure 

Moreover, as per proviso 5 under Rule 2 in Chapter 2 of CS (MA) Rules 1944, 

Medical Advance is paid directly to the concerned hospital and in case of shortage/excess, 

adjustment is made in the final Bill submitted by the hospital authority. The payment of 

Medical Advance direct to the hospital is made as per existing rules. But in the instant case, 

Shri Gupta somehow drew the un-utilised portion of Medical Advance from the hospital 

authority in violation of Rules in force and utilised the same for another purpose. This 
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office, therefore, asked him to refund the un-utilised portion of Medical Advance of Rs. 

19,742/- to Govt.AIc. but he did notdo so. 

Again as per direction of the Hon'ble CAT / proviso to CS (MA) Rule,1944 for Air 

travel, Shri Gupta was to produce the essentiality certificate required under rules and to 

satisfy the Hon'ble CAT, Guwahati Bench as well to get his air fare reimbursed. 

But he failed once again-to produce the said certificate till date. Hence, his 

final claim could not be settled as yet. In this regard, G.O.I letter No. C.14012/14/2000-

CCGHS/D I dated 28-09-200 (Annexure d1 ) may also kIndly be referred to. A copy of 

which was endorsed to Shri Gupta on 20-10-2000 (Annexure 1)' 17 

Permission granted for treatment of his wife- has already been revalidated by 

this office on receIpt of his application. However, for treatment of his wife in May'2000 he 

has not obtained necessary perniission from the concerned CGHS by then and treatment 

obtained without proper permission may not be reimbursed for violation of the existing 

instruction of the CGHS. 

That with regard to the statements made in para 3 (x) Of the application, the 

respondents state that the order conveying approval for air fare by the Ministry of Health & 
--- 

Family Welfare, New-Delhi dt. 25-07-2000 was subsequently revised by the Ministry itself 

after thorough examination of the relevant papers submitted so far by Shri Gupta. It was 

instructed by the - Ministry that "Air fare can be reimbursed" -  only.th.Q.basis of 

essentiality certificate supposed to be produced by Shri Gupta (Aiinexure —1j. 
•_• 	

_. 	 _•___ 	
_. 	

._.____ 

That with regard to the statements made in para 3 (xi), the respondents state 

that Medical advance of Rs,.48,000/- (80% - of Rs.60,000/- ) was sanctioned to him 

immediately -on receipt of his proposal for the same on 12-09-2000 (Annexure 4 & 13) 

and he was asked to apply for fresh TA proposal for entitled Railway class as Dr. Mukul 

Verma of Indraprastha Apollo Hospital, New- Dethi denied the essentiality of Air travel. 

But he did not complied with this office order. Hence, the delay caused in releasing TA 

advance was due to his fault and not because of this office. 
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That with regard to the statement made in para 3 (xii) of the application, the 

respondents state that when recovery was already underway from the Pay Bill of 

October'2000, he moved the Hon'ble CAT, Guwahati Bench once again to get a stay order 

on 31-10-2000, the date of disbursement of salary. However, to honour the order of the 

Hon'ble CAT, recovery was stopped forthwith. 

That with regard to the statements made in para 3 (xiii), the respondents 

state that the case is now sub-judice and his claims will be settled on receipt of the final 

verdict of the Hon'ble CAT thereon; andior as per rules, as applicable at present. 

That with regard to the statement made in para 3 (xiv), the respondents state 

that the Doctor is the best judge to decide the essentiality of Air travel but the treating 

physician of Smti. Ajanta Gupta denied the essentiality of Air travel in his letter dt. 18-09-

2000 (Annexure - *1) 

That with regard to the statements made in para 3 (xv), the respondents 

state that the respondents granted Air fare as per Interim Order dt. 05-05-2000 for 

Rs.40,000/-. 

That with regard to the statements made in para 3 (xvi), the respondents 

state that the action taken has been as per existing rules/instructions in force but the 

applicant is seemingly intent on not to abide by any rules. It may be reiterated that the 

Accountant General is not empowered to sanction the Air fare without the approval of the 

Ministry of Health & Family Welfare, New-Delhi and all the papers related to the medical 

treatment of Shri Gupta's wife were sent to the Ministry concerned /CGHS. The 

Accountant General is acting only on the advice of the Government of India. Therefore, the 

question of arbitration, coercion as alleged by Shri Gupta does not arise in this regard. As 

explained here in above and under the rules, the application is liable to be dismissed with 

cost. 

That with regard to the statements made in para 4.1 to 4.6 of the application, 

the respondents state that the grounds as shown by the applicant, are no grounds at all in 

the eye of law. Hence, the application is liable to be dismissed with cost. 



)20. 	That with regard to the statements made in para 5 of the application, the 

respondents state that the applicant has filed several cases on the same issue vide 0. A. No. 

149/2000, 298/99, 329/2000 and this instant case. 

That with regard to the statements made in para 6 (i) to 6(iii) of the 

application, the respondents state that the applicant is not entitled to get any relief as prayed 

for and the amount paid to him is liable to be refunded with interest 

That with regard to the statements made in para 7(i) and 7 (u )  of the 

application, the respondents state that on the basis of the rules and Schemes, the applicant 

is not entitled to any relief whatsoever and the Interim order is liable to be vacated or 

modified as per rules. 

In the premises aforesaid, it is therefore prayed that 

Your Lordships wOuld be pleased to hear the Parties, 

peruse the records and after hearing the Parties and 

perusing the records shall further be pleased to 

dismiss the application with cost. 

V ER IF IC AT I0N 

I, Shri 	fib V £ / 1) fr 	Pri?, 	 , presently working as 

Deputy Accountant General (Admn.) , being competent and duly authorised, do hereby 

solemnly affirm and state that the statements made in para , 	2, 	, , c, \ '. *t' 2L 

are true to my knowledge and belief, those 

made in para' \o 12., being matter of records, are true to my 

information derived therefrom and the rest are my humble submission before this Hon'ble 

Tribunal. I have not suppressed any material facts. 

And I sign this verification in the '3day of April, 200 lat Guwahati. 

Dep nent. 
• 

• 	Dy AccouuLat!L Genc. l.(Atmn.) 

(•• 
010 the Accountant General(A&B 

£sssm. GuwabsU 



2 J 
I 	 \D) 

CLFTRJ1, A.DN IN ISTRATIVE TRIBUNAL ,GUIThJIAT I 

Original AppliCatiOn NO. 290 of 1 1999 . 

'DLe of Order : This the 29th Day o tarcii.2001. 

The 1onb1e Mr Justice DN.chowdtlury.vlcekhainnan, 

The fon 'ble Mr K .K • Sharrna AdirLin is trative 14ember. 

Shri'.flimalendu Gupta, 	 I 

Senicir Accountant, 
of fJ.4e of the A.G.(A&E) 
Assam, BeltOla.GUWEihati-29. 	 I .Applicarit 

By AvOcate Shri H.KuJnar. 

- Versus - 

Union of India & Ors. 	 . . . Respondents. 

flY SLt B.C.Pthak. Addl.C.G.S.C. 

K • K. SHARMA .ADt1N .MEMBER 

By this application the appllcaht has challenged 

ide.Hernorandum No.S-11011/6/92--CCHS .Dk-I/C1Z(p) 

d , .8.91 issued by the MiniSty of Heltii & Family 

re an has objected to the monthly subscription bQing 

uted from hi salary towards cis. He has also challenged 

the order No.DAO(A)/PC/BG/151 dated 4.12.90 trating the 

perid of absence from 27.9.98 to 12.11.98 as 'dies none. 

2. 	The applicant is a Senior lccountant working in 

the office of the respondent No.3, Accounant Gerxral (A&E), 

Assarrt. Guwahati. The applicant prays thathe should be 

entit4led to the facilities under Central ivi1 Service 

Medical Attendance Rules. The Medical rejrnbursnment scheme 

by the Covo rnmnt wj t11 t 	ntrr,H,r: t , 

cc;fls Scheme by otd-r No . fl 1101 I/6/92-ccn& i)esk-J/CcJl 5 (p 

dated1  4 .o .94 * 	per th.Li scheme the app lie ant in fflJJ)J)O!J1 

to piy monthly subscrif)tlon to the respondents whu Uier 

\( 	\ 	( 	
• 

I 	coiij1. .2 
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ic 

IE 
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ho or his family suffers any illness or not. 
It is submitted 

that the subscription is to be paid even if the employees 

resides beyond 3 to 5 K1,13 	Of 	the CGIIS DisperIlarY. 	It is 

claimed that no identity card is issued if the employees 

res1Jes beyond 3 to S K.MS from the CGHS Dispensary. The 

respondentS have curtalledithe medical facilities for 

empoyee& who want treatmentS under systems other than 

allôpathiC. The applicant has prayed for stopping of 

reali3ati11 towards CGIIS and to a3loW him the facility 

of treatment under CCS Medical Attendance Rules 1944. 
The 

applicant had earlier approached this Tribunal. in C.A.1 77 / 98,  

which was disposed of with the difection to the respondents 

to dispose of the representation of the applicant. The 

repondents have disposed of the representation of the 

applicant by order dated 9.10.98 trcating the period of 

absence from 27.9.98 to 12.11.98 as dies non. it was stated 

before us that during this pericxj he has also attended some 

iliedi classes, which period could not be treated as absence. 

3 • 	Thi respondents have sa ted that the Medical reim- 

bursement scheme has boon replaced by CGFIS :heme which is 

applicable at Guwahati from Febrary 1996. The CGIIS author!-

ties have at no stage stated that the facilities are availaU 

only to those employees who reside within 3 to 5 KrnS. from 
too 

•the locatIon of the dispensary. The so.'Hilncl circularL'as 

- sued only a guide line to the iieads of the department for 

lotment of calls dispensary fot the convenience of the 

nployoeS with the idea that the employees are allotted a 

dispensary near their rr?siler1c'. IL Jr;, stat.ed that in, plac 

like r.xlhi. Mucnbai. Calcuttaj C nnai 1-ac I).itJ.es toL treat- 

men t under 

 

00111eoj,athic/AYJrv03 jc/Unnnu/Siddha iystems are 

also available. Gu'Jahat1' be!ngncw establi.sIiJnerlt no unit ci 

( 	
I 
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system other than allopathy has been introduced. However. 

• 

	

	 employees can take treatment under any other !: -,y.,;tein from 

StaEe Government recoised institutions. The respondents 
claim for 

hav6 objected to the appllcant'sLmultip] 1e reliefs on 

uncbnnected mattes. 

F0 . 4• 	 4. 	The objective for which the CGHSSchemes are intro- 

ducc3 are as follows 

N(j) To provide comprehensive medical care 
facilities to the Central Government 
employees/pensioners find members o± 
their families. 

(ii) To avoid cumbersome: system of reimburse-
ment of medical expenses to the employees/ 
pensioners." 

The scheme is applicable to Central Gbvrn:nent employees 

resji(Jlng in CGIIS covered cities. There Is no dispute that 

CGUS 1schemne has been made applicable toGuwahatj. The order 

of 1Jnistry of Health dated 4.0.94 which the applicjnt has 

cha1lengcd makes the scheme compulsory Eor all Central 

Govrnment employees residing in CGil cvered aras and 

employees cannot opt out of the scheme IxceptIny where the 

spoise of the employee is also employed Where option is 

givn to choose the facilities I)rovidc.d by the employer 

5pouse. The objec tive of the sèhrrne a 13 seen above 

provide (1) comperhensjve medicicare facilities 

o 	vernment employees and their fini14c's ar1 (ii) was to 

s 	cullibersonic,  reimbursement system of ImOdical expenses. 

C 	Spoi1dents have pcinted out that ajplicmim: 1.5 

beneficiary of the CG}IS scheme as ho has hee issued an 

ideitity card N0.004518. As a Governnient employee the 

• 	 applicant, has certain. rights as well as 'sane obl1rations. 

He is also bound by the rules and roguldtioiis macic by the 

GovCrnment tar its employees. The Gcverr'ncnt thought it 

c 	

( 

c:ontc] . .4 
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desIrable to introduce CGHS for a large community of 

Govbrnjtteflt employees. The scheme has been made for the 

---benefit of Goverrunent employees. The aplIcant cannot say 

that as he does not like the scheme he bhould be allowed 

to ppt out of the scheme • The scheme is aimed at providing 

standarised medical facilities at the cost of small contri-

butlori. i small contribution also entitles to all types of 

treatment including hospitalization and. treatment at specia-

licc institutes at other places. When .he scheme has been 

ma4e lapplicable,  the employees residing .,ithin the city of 

cuwaIati,l the applicant cannot have any, option to got out 

of the scteme. The applicant's request for exempting him 

frorn ' deductiOn for coiis contribution is without any merit 

and deserves to be rejected. 

5. j ' The second request of the applicant- regarding the 

wittholding of py for the period of abpence is not enter-

taincd as the same is not in any way cormectod with the 

relief sought on the first ground. The hiatter being unconnec-

ted with the main object the same is turned down in view 

of Itile Section 10 f the Central Mxnlnistrative Tribunal 

YA Rules 1987, which restridts relief in an appli-

Nion to a simple cause of action. 

The application Is accordingly dismissed. There shall, 

ver. be  no order as to coits. 	 / 

/t( - 	
417 

rn b true '.'w  
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qstlofl offleoi (.5) 

T4111 fiwif' 	uft iiI' 
Qomrsd AmInistrati,I Tribind  

wah*Ii I*"h. 3uwtP$W-O 

Id 	irnrt' 
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1tPL'LLU HIJF' tELl II 
	 Fl lulL I lu. : 	.11 682t.i29 	 . 

NDF1APRASTHA 

HO .SPFI'ALS 

epteter2OO 

senior Accounts Officer (Aclmn) 
Offi.e of the Acctit.ottnt Gonert A&E) Ain,rn 
Mnid2.ngw011, Belt&a 
Guvya.ht '8l O2t 
Fak 031 1O3l4 

Sir, 

fle: Your leftev hidjuil 2/llC—M.JL'1A/TPn't flJ2 (.2OJ'/474 	14.O9OOO 

ftc : 1\1r.$ Ajiiiti GrpCi 

In response to your above liu, I would like to cladfy as fliows 

1. 	The signaigry of the certi1cate is an authorid signatory of the hospital, in her 

capcity as Mnnati 1patient Servic9. I was aware of it. 

2 &. 3. In view I the pssiihty oiost9ppenia, I have remarked that air icavcl and 

. escouswiUb wL'feoi 1iuvo rit i 	l'a t"i r ts'nritl You tray use 

_2' • 

Best tegrd—'-"' 	/ 

Sinccrely 

DR MUKUL VAA 
Senior Consultant- Neurology, 1/ 

I. 

I ,  

•L 	H .. 	.. 	 ,.- 
WORLD ClASS HWTHCARE - 

Vihar, D&hl Mqthurd Road Now Delhi 1 100 	Ph 	6925858, 692bfl0 I Fax 	9111 682 629 
\ddrc ss 	SorlId 

r ' 	..... ...... 	 - 	- 
, 	 ,. .' 	'7 I ''  •.' 

• 	 '.,,' 	. a 	, 	, 	.',.' . 	 .. 	 -. I _ 	•.. 	
. 	•_, . 

I •.i 	 . . 	
. 	 . 

.,. . - 
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ettibèr2b 	 — 

tOIØM IT MAY tQNC±M 

thisIa S(ä!é that Mrs AJnlit Gup Lta suTeth, foni 7 Osteopcn and is rcquked to 
come to (16 hospita' for luvest'igatIong and fevcw. 

An rtmount of apIoxkiiately s.60,00O/- (pecs Sixty Thousand oti(y) wouki be  
needed for the investigations and 1105piti stay. 	She is also advised 10 avoid long 
distance luivel 6y  toad or (raid it i reçrablo that she travels by air al'ng with two 
escorts. 

bit M1JKtJL VEP.MA 
Senloi Coiiniltatit - Ncurotogy 

'I 
.. 

'-I 

WORIb CLASHALHCAR  
ddrQstarilct Vlhcir, balhl-Ivlathura Road, New Dglhl-1100'i4. Ph. !6925858, 6925801 Fox: 91-11.r823629. 

0t•I 	IOHd 	 -Ilddr3H 0i10d 	woegj 
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bICE OF THE ACCOUNTANT GENERAL (ME .: ASSAM 

	

- 	 - MAIbAMGAOt4BLTOLA:)WAT29 

No. 	 i 	 Dated 17-10-2000. 

1 	

:L. 
In conthivatibn of th)s office ktter dt. I 3-10-2000. Shri Bmalendu 

GuptA,Sr. Accotthtant .is hereby hifoiincd that oii ho basis of the Mcdkal Certificate dt. 
1 1-09-2000 Air f'tre as prved tor cdWd Iipf be s'mcuoned to hun in connection with his 

vi1e s r4view iretinenIndiapmslh Apollo HospU ii Nc Dcliii as the certificate can 
tiot be irtcd as an essntiaIit cértifictp as pei clai lhL'itiOil issued o the same by Dr.  

MuL ul Vanna ot Indiaprasiha Apollo 11opital New De1hi((closeI) 

/ 	 ieg uds je-iinbui seinenf of M'edical Clauiic lie is asked to tunush 

th detáil àfRs7,b0O/-, 

In this conte*t, he is Informed that there is no such Medical Claims 
being otttstaiidin éxcept a fe i1oinpathic and Ayurvedic claims which will be 

settled in dtie course. 

A Mtdidal claim (I'mounting to Rs. 	9i/ found to be titie barred, 

hcice lortetted. 
it appears frôni his epta1ed representations on the sain eslibiect thut 

lie is scrupuiotiJy intent on not to abide by the set rules and orders of the authority 

coicthed. 	 I 
He is, flierefore, cautibried not to submit any represeittation playing 

for grant of tA udvance for Air journe without all essentiality certilIiele us required 

wider rules. 
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To 

The Sr Accounts Officer 
O/o the Accountant General (A&E) 
Assam 	 - 	 Date(l Guwahati 
Guwahati, 	 I 	

/-i 	Feb 2000  

J 	 . -- -- 
L 

Ref 	Your letter no. Admn-2/13G-FIDL/TA/99- 	15 
2000/637 dated 27th January 2000 

Sub - Air Travel to Chennai in respect of 

	

Firs Ajqnta Gupta, wife of Mr flimalen 	 '0 
-du Gupt' 

Sir, • 

5' 

With reference to your above mentioned letter I woui.d 

like to say that Air Travel, to Cliennaj. is not absolutelY 

necessary - for Mrs Ajanta Gupta for her Gynaccological 

problems. - 

However, Firs Gupta is having Neurological, Orthopae- 

c and. a 2m ntOlcg i cal probloss and oha i 	unrr trcatnct 

• 	 of Apoilo hospital, ChennaL 

As I am -not an expert in these fields of medicines, 

it ía not possible for me to give an opinion regarding 

absolute necessity of iir travel for her other diseases. 

Opinion may kindly be taken from Appoilo Hospital, Chennal 

where she is treated. - 

_-- 

	

- 	
Thanking you, 

• 	••- 	
. 	 Yours faithfully 

(DrflMedln) 
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reans lone, OIl. Grearns floari. 	 For Appointments Contact 

• 600 006 	 8293333, 6290200, ExIn.: 2449 

'i2933.3. 11290200 Fax : 9I.é..-8231429 	 6553434 I P553117 I 6553122 

.1%porto Hosp lix: 4I-64I9 AIEL IN 	 For Emergenclas Contact 

J. O!flc 	to. 0Istop Gudon. Ctsnnat .600 0?8. 	 6411772 /6411057 
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• 	OFFICE OF THE 

• M/UDMcLAON :1GUWAHATI-2. 

• •' 	 _____ 

N.. Admn-2AG_MDL/TA/200o_20/ 	 Dated 02.6.200e. 

FAX  

To 

The General IIanager4'in, 
Apollo Hospitals Enterprises Ltd; 
21 Greaas Lane 

, Oft. Greazis Road, 
Chennaj - 0o 006, 

A Lax aessage received t.day(02..2000) at 4.20 P.M. 
"from Shri 3iaaLenthj Uptaltating that his wife. Smti Ajanta Gupta 
wh4 is presently unergojng treatment at your hospital at Chcnnaj 
as been referred to In4racprastha Apöll. Haspital,New-Delhj for 
second Medicalopinion and allowed ti travel by Air to JeThj. 

Kindly confirM the fact by return Fax to The Deputy 
Accountant chera1(Admn) on Fax N.. 0361 303142. 

0 

Deputy Accountant General(Adan). 
• 	

• 	 q iIiR (w.) 
Dy. Accoudtant Gcncra1.(Ada.) 

0/0theAccoiiI(ntGeoern1(A&B) 
r,. 

Auam. Guwahti 

1 

'4 
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I  .Oe C 1f)i2/1 foo,cGs/PI., . ... 	. 	. 	: 
D rctit GertaI ef Health 	rv1ces 

Nixman Eha 	Delhi 
dated he 28th Sept.,2OOO 

1b4 Deputy Acccurtnt GenGral(Admfl.) 
A ceun 	t°:tn Genera1(AE)Assath' 

Gahati.29. 

Sb'-Approval fcr grant f Mi fareetc in connection With 
the follow up tfeten€ of Snt.Atanta Gupta wife of 
Shr' Elimaléndu Gupt 

I 

I 	 -'' 
Sir, 

Please refer to your l&cter No.Admn.II/BG.-MEL/ 
TL2000Oi/437 dated 6..2öoQ oh the above subject. 

Z_- 	2D 	The casewas exarnind:in consultation with the 
Ministry 	Health and Family Welfare ánd:yo are requsted 
to take the fl1owing 	tor a.appro.ved by the.Minitry 

Paent of amount of air travel to 	Gupta 
to and fro Guwahati-.Qiennai only as per the 

0 0w
onble CAT's Order instead of Guwahati-thennal 

Delh . 

SUIssion of specific certification of the 
/ 	 treatl.ng phys c'an of Apollo Pospitahithennai 
/ f-I 	 to tic eFf,ect that the "axr travel f o r the 

I 	 patient jc absclutly necessary". 

You are aJso rcques1ed t ccntac+ the CG-S Authorities 
in Guhati so that they could request the Standing Govt. 

h Counsel 'to eep in vic,w the above tv 	oin_ while preparing 
1 the draft written statement o be filed in the case befoe 
\ \the nt date of hearing. 

Yours f ithfully, 

DEP  

& 
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Act- 
Dated 20-10-.2e 

Y.&t rerenoe te Mn pplicatt 	de. 17.- 10-2QtI r-j 	entiauty certjjot it lay he atd that his prayer 
fr pre 	hi with a copy •f the letter wittt 

r rg 	 t. Dr. Tama of th Apfl flospital, 	
r 

 New-Delhi c; iist be entertained due't. 
r(8ofl8, 

A Shri liJlend,. QLt?tM could not próduc the easenth1j$ £r i" durittey h i dvLe to ap1y for TA adyno i 	
i1'ay entit1d cl'n 

• 	 e is als9 
ske4 ti tAPAY. for reva lJL&a't1QX if Ferxinsisx  letter issutg earlier by -biae hint Direot 6r!C34wahatj n ceicti 	wjthhj 	tréatent, 	 • 	• 	- 

Madic*]. Adj0 .z 	
hin ireidy been ictjen hd R t ahk l)rnft rLw in favour of .'Xh&Rprafltlia Api]10 flospjtgjl Iew-DeJJj hich y bø c@ll6ctCd fr A  o 	 sectj. for delivery f the sate to the aOve sa1 hospita' in OOflncTj,R with his wife's • 	recitmat.';.' 	• 	 • 

rant of TA advance for Air fzre 
re 	 SI 	pupa is ask t. içer to tnji r Ofea1th&-,N 	

letter dto 
20 	 enclose 	az (1 Ooordlng te WhJ..à he is required 

/
1.t$ 	

.8crAt1a1tiy certjijoate to th ffci- that "Air trwa t 	e1'At1y esn -tjl fer the patjew 	
I 	 - 
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r4bterenoO t v, his rresentatifl t.12O92G 

(zcoivo4 ox 13 ahri iia3.ond thtpta,SroACOSWaflt is 

i/yanoe of R.4O/USflg 

n tk4 	 astimate r'f 	64O&/ Zurnishethe 

Tnarat A11O 	pita Iew-Dc1hL hs been sanøtin 

skøt te ubuit TA Avnoe rroponal in preBcribe'5a 
::.___------------------------ 	-------- 	 -- 

e £s turther asked to deposit thufl-Uti1ifle 

aiount oz ts 1.472/- which he c,1ioteEt fron the Ap.11 

• 

	

	 ospji,ChennL in ish witut e1taini4 prier perieaiofl 

of this of Lice out of the tsical Ad.sn-&nce of Rs.3 800- 
to.the AP i;-1l M 

. 
0 8PitAlv Chenmai vide nk graft No.10021 

in tex'øs of. Interim order dt.05-5-200 of on'1e 

gAT, Qwati: JImch for fol1w up treatrnent of his wife mti 

Aianta gupta, nmedite1y into the Govt. Account fai1iig which 

the Ame will 	iovere in 4(f6ur) equal Inst Lments fro 

his salary ,  fi $ter29' 

$Adnø order dte130920Q0 at 74 N in
7 : 

NA 	U/4MJ?L/TA/Nt-II/20007l. 

Sr. AccoKts ffjc(Ad*flo). 
1Z!, 	rr 

Top 	 Sr.. Acctj '" 
Shri ivlen.ti Guta,SrACctt 	 S 	 ijacer, 

T)rI 

cre1(c) Section, 	 •• the Accountant GenerJ 

A,(  
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